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THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA); Why this unpleasant
tone? 1 don't understand. Never mind, it i all
right. Yes, M.,. Sisodia.

PAPERS LAID ON THE TABLE— Contd.

Notifications of the Ministry of Fi-
nance (Department of Revenue)

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
SAWAISINGH SISODIA): Sir, 1 beg to lay
On the Table a copy each (in English and
Hindi) of the Ministry of Finance
(Department of Revenue) Notifications Nos.
62/81-CE to 73/81-CE, dated the 25th March,
1981, G. S. R. Nos 192 (E) to 203 (E), to-
gether with a, Explanatory Memorandum
thereon. (Placed in Library. NTo. LT—
2240/81]

I.  STATUTORY RESOLUTION

SEEKING DISAPPROVAL OF THE
SPECIAL BEARER BONDS
(IMMUNITIES AND EXEMPTIONS)
ORDINANCE, 1981,— Contd.

I1 THE SPECIAL BEARER BONDS
(IMMUNITIES AND EXEMPTIONS)
BILL, 1981—Contd.

SHRI ARVINp GANESH KUL-

KARNI (Maharashtra); Sir, we have
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very recently discussed the Budgat and the
aspects of the Budget have been gone into
while discussing it, and all the political
parties have expressed their opiniong and
what they think of the Budget. Now, six, the
Government has come before the House with
the Special Bearer Bonds (Immunities and
Exemptions) Bill, 1981.

Sir, before going into the other aspects, I
have got certain clarifications to seek from the
Finance Minister and he can ta'ke note of them
and clari'fy them while replying to the debate.
Sir, the Finance Minister— -if I am right—ha;
stated in the other House while replying t, the
debate there—which I read from the Press as
well as in the Parliament Library— that the
Bearer Bond, Scheme has got certain good
aspects—of reducing the liquidity in the
economy and attracting black money, which has
got really no proper estimation and nobody can
correctly assess its magnitude. Assessing the
black money is just like the seven blind men
assessing an elephant: those who feel it legs say
that the elephant i, like a pillar or something like
that and so on. So, Sir, as to the extent of the
black money, etc., nobody has got an idea. But I
would like the hon. Finance Minister to throw
some light. If T am wrong I stand corrected.

Now, Sir, let us go through the Bill, and go
in depth into clauses 3 and 4. First let u, take
clause 3. I am only summarising because I do
not want to quote it and waste my time in
quoting because here everybody has got a
copy of the Bill in his hand. Clause 3 gives
certain immunities for those purchasing the
Bearer Bonds. Clause 4 say, "Acquisition,
etc., of Bonds not to be taken into account for
certain proceedings!', that is, for income-tax
etc. Sir, I fail ?.0 understand this. Suppose 'A’
purchases bearer bonds of Rs. 10,000, under
clause 3, he is immune and he
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cannot be taxed by the licensing
authorities—nothing unde, the Wealth Tax Act,
nothing under  the Estate Duty Act, and no
inrormataon required about the source, how the
money wag got, etc. But, under clause 4,
they say that this cannot foe taken benefit of
under the normal provisions of the Income-tax
Act. 1 do not know the intricacies of the
income-tax lawg because an honest tax-payer
pays hig income-tax and he is rarely accustomed
to the intricacies of the laws; he does not
know how to take benefits. Perhaps a tax
consultant or a tax-dodger knows it better.
Now, suppose 'A' has acquired, under section 3,
a bearer bond of Rs. 10,000— I am giving an
example—under section *, the normal Income-
tax  Act will be applicable. That is all right.
But, under the Income-tax Act, j'f 1 am right,
the property already acquired in the previous
year is not taxable; that cannot be held for tax
purposes. I may be wrong, I immediately
accept it; but jtia for the Finance Minister
to explain  to vis whether this i correct or not.
I say this because based on whatever in-
formation Ihave got, whatever Ihave read
and whatever I have learnt out of discussion
with anybody, this i one of the difficulties- that
will have to be gone into;  otherwise, it will
come under dispute nd litigation.
(Interruptions) But, under the Income-tax
Act, the property acquired in the previous year
is not taxable in the year. That is what my
information is. It ig for the Finance Minister,
who is administering the tax laws, to clarify.
He will be better qualified to reply to this.

Then, Sir, the second point...

SHRI R. VENKATARAMAN: What is
your difficulty? I have not understood your
problem or difficulty.

SHRI ARVIND GANESH KULKARNI:
M, problem is, If 'A' purchases bonds worth
Rs. 10,000 in 1981 and ll those bonds on
the 31st o'f March—because  the bond,
are
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saleable; he can sell those bonds to anybody,
for whatever consideration; but that i a
different matter—to 'B' and 'B' in his income-
tax returns will show that the bonds were pur-
chased by him. He will ay. "I have purchased
the bondsat the face value, or whatever jt
is."  And, since the bonds themselves are
not taxable, thiy acquisition of property in the
previous year before the 31st March is also
not taxable. So he will be immune from tax
also. This is what I have read, I have learnt.
I have consulted various tax experts and they
say that thia is a point for dispute because
clauses 3 and 4 are conflicting as regard; the
intentions of the Government. If the Govern-
ment feels so, it iy for them to rectify. Then th,
second point jg ... I ill give a rare example.
Mr. Venkata-raman, aa the Finance Minister,
«eels that the bearer bonds scheme will be
attractive and more money will be netted in,
the Government will receive more money.
But, suppose-after the maturity period,
somebody purchases bonds, say, in the 8th or
9th year, before the ending of the maturity
period, worth a lakh of rupees £ Rs. 5
lakhs—this is supposing that the Supreme Court
holds that it is valid under the Constitution; 1
do not know what they are going to ay; I
cannot  discuss it— will that amount of Rs. 5
lakhs., or Rs. 10 lakhs, be immune or not im-
mune? [ ask thig because the Bill does not
clarify to the extent necessary to an ordinary

man to help him understand and appreciate
the position. The third point is that Mr.
Venkataraman, th, Finance Minister, has

stated in the Xok Sab-ha that th5 bearer
bonds scheme had been evolved t, mop up the
liquidity in the eccnomy. With all humility, I
do not understand how the Finance Minister i
claiming that he will mop up the liquidity,
because Sir i'f 'A’ purchases the bearer
bonds  worth Rs. 10,000 he i; going to get Rs.
6,000 from the bank. So, Rs. 10,000 means I
another Rs. 6,000. Similarly this goes
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on multiplying itself. How doeg he think
that the liquidity is going to be mopped up?
1 do not appreciate this. This might he
correct. Instead of that you say that there i, a
concealed benefit or taxation of 40 per cent.
Whatever it is, you are claiming that the
Government is going to give only 2 per cent
rate of interest. In this connection I do think
that if the bearer bonds scheme had  been
subjected to 40 per cent tax at the outset and
done away with that, whoever contributes to
it would have been in the book; of the
Income-Tax Department for future taxation
purpose. For future policy this would
have been better. Why the Finance Minister
has chosen this idea, I do not know. It
is for the Finance Minister to decide.

Then, Sir, what [ am thinking about the bearer®
bonds scheme i this. About morality etc. I
do not  want to say anything. We, who come
from the older generation, cherish some I
culture and memories.  The Finance Minister
himself has said that  there was no morality,

and  that black money was threatening the
economy all over the world. I think, Sir, the
politicians, the bureaucrat; and many

governments are responsible for this, and they
have also to share the responsibility along with
the industrialists and the smugglers And
whoever i indulging in this are  all concerned.
Sir, I am particularly j concerned with the
moral values in the country, and for that
purpose I do think that if 40 per cent would hav,

been  straightaway  taxed, it would have
been better.  Previously some scheme, were like
that. They were not so successful. A

scheme with 40 per cent or even witfi 30 per cent
would have been on the moral ground, and on
th, ground of equity it would have been more
justifiable than the present scheme. Iamnot J
justifying it on moral grounds. But j I agree
with the Finance Minister. Morally or
immorally, if mone, i3 re- 1
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quired for the development of the country,

to remove poverty 4 get it because other

measures are not being implemented

because of political weaknesses or other

things I do not know.

What | am saying is this. I know
the present politicians, the bureau-
crat, and the industrialists. All are
in league. I do not say of all the
politicians. There are good people
also  like Mr. Venkataraman

himself. I know him. I can vouch gafe for
him. But everybody is not Venkataraman.
(Interruptions) There are many politicians. I
cannot listen to him. So what [ am thinking,
Sir, is

SHRI RAMANAND YADAV: I have
successfully derailed you from the line.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): "Are you seeking any benefits
from the Finance Minister?" he is asking.

SHRI ARVIND GANESH KULKARNI:
As the Finance Minister, I know him now. I
know his total life. I have worked with him
for the last 30 years. So I know him. I also
know Mr. Yadav. He is also a very good
person, a very lovable person. I know him
also.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): What do you
think of the Chair?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Bhandare, do not try to
create mischief. I only translated what Mr.
Yadav had said. He said,

FTE FAAT IZET E FAT 7

It wa, because Mr. Kulkarni could not hear

him.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE . It is so gratifying to see the
respect the hon. Member, Mr. Kulkarni, is
giving to the Chair, and the Chair under
tolerance listening to him.
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SHRI ARVIND GANESH KULKARNI):
But I always retort ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); He is giving to the Chair.

SHRI ARVIND GANESH KULKARNI) :
But I alway; retort ... {Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, please, I do not want any
discussion on this.

SHRI ARVIND GANESH KULKARNI:
They are taking my time. You have to give
me that much time more. II they want to
intervene, I am game for it.  (Interruptions)

SHRI P. RAMAMURTI (Tamil Nadu):
Please allow me to say something at his
expense.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); No.

SHRI BHUPESH GUPTA (West Bengal):
You know Mr. Venkata-raman is a very good
man.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Dada, please.

SHRI BHUPESH GUPTA; Can you name
anyone who is bad in the House?

SHRI ARVIND GANESH KULKARNI:
That I am coming to. That is the next part of
my speech. So Sir, ...

SHRI B. D. KHOBRAGADE
(Mabharashtra): You say there are bad persons
also in the House?

SHRI ARVIND GANESH KULKARNI:
You have to listen to me. About Mr.
Bhandare's remark, I have the greatest respect
for Dr. Zakaria. Sometimes people get
provoked. These are all emotional things. I
have nothing personally against Dr. Zakaria.
Why should I have? I have nothing against
anybody personally. We may fight here. We
always fight here. If I take some names, you
are also going to shout along with my young
and loving friend, Mr. Jain. 1
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have to retort. I have to fight with him. That
is all. (Interruptions) So, Sir, please allow me
to continue.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Order, please.

SHRI ARVIND GANESH KULKARNI:
What I am saying is that the lack of moral
values of the politicians has to be condemned
with all the force by all the Members of
Parliament, whoever he may be or to what-
ever party he may belong. Sir, we have to see
the present circumstances. The economy is in
a crrsis. I do not want to blame this
Government or that Government. The
economy is in a crisis. Neither do I want to
blame the ruling party nor do I want to blame
our combined party which ruled before.
International forces are operating in this
country also. The problem is really gigantic.
That I know. But the moral values which are
to be observed by the politicians are of a very
high order. Otherwise this stupendous task of
removing poverty will not succeed. (Time
bell rings) Only five minutes more. Yesterday
the Prime Minister gave a speech. I was very
happy. She told th, police officers—IB
officers or CBI officers, whoever they
were—of the values to be cherished and she
condemned corruption at every level. I am
very happy about that. Sir, on the one side we
hear the Prime Minister, at the highest level,
condemning corruption. On the other side,
when you take out any newspaper, any
weekly, Sunday, India Today or Mainstream
or any magazine of the Left or Right, or
Dada's New Age, you see that Mr.
Brahmachari receives an aeroplane from
Swaraj Pal. 1 want to ask Mr.
Venkataraman ...

Y TIATAST MITF : UF FET I AT
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Order, please.

SHRI ARVIND GANESH KULKARNI;
So, Sir, what I am saying is that this Swaraj
Pal had obtained a plane and I do not know
whether the Finance Ministry had taxed it or
not taxed it. From whatever I read in the
press, it seems that it was allowed as a gift to
Swaraj Pal for 60me Ashram. There might be
such , system also. I know that many philan-
thropic people gift it for medical pur. poses,
etc. But is the Finance Minister objectively
satisfied that such a type of hanky-panky
affair by Mr. Brahmachari should be allowed
to go? We raised this point about the plane
which crashed when Sanjay Gandhi was
piloting it. Till now no report has come. And
I do not think the report will ever see the light
of day. I am also surprised at another thing. |
do not want to take the name of the person.
Very recently a very high and influential
Member of Parliament was nabbed at Palam
airport. He has signed a declaration. He
brought wrist-watches, video-tapes and what
not. They are with the Customs Collector.
The document is there. He has signed it. Now
pressure is being brought so that the Customs
Collector may be transferred and there is
pressure for getting these watches, etc.
released. If some such corruption takes place

SHRI R. VENKATARAMAN: If you
want to make a charge, you must make a
specific charge. If you say only vague things,
you cannot expect me to answer. This is not
correct. If you have information you make a
specific charge and we will inquire into it.

SHRI ARVIND GANESH KULKARNI:
For your information—you are senior to
me—in this House it is not the Lok Sabha
practice that we
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tell you in advance what charge we are gbing
to make. That is not the convention of this
House. The convention of the House is even if
we do not name persons—I do not want to-
name the person—it is for you to examine. I
can show you the press report. If press reports
are any guide, it is for you to investigate. I am
not going to name the person.

SHRI BHUPESH GUPTA: On a point of
order. I cannot understand this interruption
from the Minister. The honourable Member
has mentioned a Member of Parliament. He
has not given the name for whatever reason. If
I had the name, I would have given the name.
Now, the honourable Minister can certainly
find out from the Customs, he is in charge of
Customs also, as to whether there was any
such Member of Parliament who landed at
Palam on any-particular date who had such
things in his possession. You can easily get
the information.
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For the benefit of the honourable Minister of

Finance I may mention that last week it was
reported that spare parts of aircraft.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No, no, don't go into another
matter. The narrow question here is Mr.
Kulkarni has mentioned that one Member of
Parliament has been caught smuggling or has
been caught taking, bringing, certain.

SHRI ARVIND GANESH KULKARNI: 1
have not ¢aid 'caught'. That is not my word. I
said one honourable Member of Parliament
has declared, because he was stopped by
Customs to go inside, in that green channel or
whatever it is, from where (Interruptions)

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): Now the whole question
is if one Member of Parliament brought
certain goods, has declared them and if the
Customs has cleared him, then the question
does not arise.

SHRI NARASINGHA PRASAD NANDA:
His allegation is that he made a declaration to
the Customs that he was not in possession of
any article which wes against th, Customs
Act, but later on his declaration was found to
be wrong and in his possession were found
wrist watches, video tapes and jther things.
These are still with the Customs wthotities.
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And now his allegation is that pressure is
being exerted to see that no action is taken .

, THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is what you
mean that no actionis being ' taken?

SHRI NARASINGHA
NANDA: That in his allegation.

SHRI P. RAMAMURTI: After all, Mr.
Kulkarni has not made the allegation. He
drew the attention of the Minister to a
newspaper Report. 1 do not know whether it
is a newspaper report or some other report . ..

PRASAD

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): I, the press is the name
mentioned?

SHRI P. RAMAMURTI: No, it is not
mentioned. He has drawn the attention of the
Minister to a report appearing in a newspaper.
Whethei that newspaper report is correct or
not, he does not vouchsafe. When he brought
it to the notice of the Finance Minister, he
could either investigate or contradict the
informa tion so that all of us can be absolved

SHRI RAMANAND YADAV:
Otherwise it is an aspersion on all 0/ us.

SHRIMATI MONIKA DAS (Karnataka):
I think he should give the name. Otherwise,
how can the Finance Minister investigate?

SHRI RAMANAND YADAV: 1 will
request you to go through the proceedings.
He has got the nam, and he said he would
give it if the House wanted it. Otherwise he
will not give it.

THE VICE-CHAIRMAN (DR.
RAF'Q ZAKARIA). Mr. Kulkarni said that
he knows the name, bu :' is not the
convention in the House to give it.

SHRI RAMANAND YADAV: You kindly
go through the proceedings.
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[Shri Ramanand Yadav] Now, all the
Members are blamed foi the act of one person.

SHRI SADASHIV BAGAITKAR: My
submission is that last week the newspapers
reported that a yogi— flying yogi—went to
the States anc brought spare parts for the air
craft.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); I will not allow you t, say that.
How does it arise as far as this is concerned? 1
am sorry. How does it arise as far as this point
of order is concerned.

SHRI J. K. JAIN (Madhya Pradesh): Please
expunge what Mr, Bagaitkar has said.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You please sit down. Mr.
Kulkarni mentioned something about a
Member and the Finance Minister said that
unles; the name was given, he could not do
anything. On that Mr. Bhupesh Gupta raised a
point of order and asked why the Finance
Minister should insist on the name when the
information was brought to his notice and why
he should not investigate and enquire into it.

SHRI SADASHIV BAGAITKAR: Then I
raised the point . .

THE VICE-CHAIRMAN: (DR. RAFIQ
ZAKARIA): No.

SHRI SADASHIV BAGAITKAR You
kindly listen.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You are bringing in yogi,
aeroplane and spare parts. How can I advice
you to raise that?

SHRI SADASHIV BAGAITKAR: What Mr.
Bhupesh Gupta said was that the newspapers
do not give names. They merely hint at some-
thing. The hon. Finance Minister has the whole
investigating machinery at his disposal. This
person, when he brought spare parts, was aked
to give Rs. 1 lakh or re-exportit. It was

1981]
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re-exported and it came through a 1
neighbouring country. When this is the case,
why should we name anybody? It is for the
Finance Minister to use his machinery and
investigate it.

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): 1 think we have had
enough. It is a storm in a lea cup. He said
something about a I Member. The Finance
Minister wanted the name. Anyway, when it has
been brought to his notice. It is for him Jlow.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Will he investigate?

!
THE VICE-CHAIRMAN (DR. j
RAFIQ ZAKARIA): After having heard
various Members on this I am sure he will take
appropriate action
in the matter.

SHRI ARVIND GANESH KULKARNI: I
thank you for correctly interpretating what I
wanted to say. Again for the information of the
Finance Minister and just to help him, this
incident took place between j January and
February 1981. He can enquire from the
Customs or check up from the Palam Airport
register. I do not want to take the name because
he is a colleague of ours as an hon. Member of
Parliament.

SHRI RAMANAND YADAV: Sir, again
I says that. Then, give us the name.
(Interruptions). Give us the name, Mr.
Kulkarni. Sir, now he has been caught.

SHRI SHIVA CHANDRA JHA: Sir, on a
point of order.

SHRI RAMANAND YADAV: Sir, he
has been caught now. (Interruptions)
SHRIMATI MONIKA DAS; Mr.
Kulkarni, either you give us the name or you
please sit down (Interruptions) You please
sit down or tell us the name.

SHRI RAMANAND YADAV: Now he
has been caught (Interruptions'’)
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SHRI ARVIND GANESH KULKARNI:
Let me again point out, Sir, .

THE VICE-CHAIRMAN  (DR.

RAFIQ ZAKARIA): That is why Mr. Yadav is

objecting.

SHRI ARVIND GANESH KULKARNI:
Sir, let me correctly say what you have
correctly interpreted. I will interpret myself. 1
read the Press report only. Then the name was
probably mentioned in the Central Hall. You
know, many people talk many things in the
Central Hall. If I go on taking the name of
somebody about which I am myself not sure,
that is not correct. But, Sir, about the period, I
am sure and I am sure that is is sometime
between January and February, Perhaps, Sir,
many Members also might be knowing the
name because they are also sitting in the
Central Hall. I do not know whether you have
heard that or not. Anyway, let us com, to the
basic
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point. Political corruption at all levels has
become a menace in this country and the
bureaucracy also...

SHRI BHUPESH GUPTA: T, which
House does that Member belong?

SHRI ARVIND GANESH KULKARNI:
That T do not know. (.Interruptions) I do not
know about that. But people say so many
things and some say that he is in the other
House and some others say that he is in this
House. I do not know. (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Let us stop at that. Mr. Kulkarni
has made it very clear that he has heard of the
person, but he says he is not sure. Therefore,
it is in the fitness of things that he does not
mention it.

SHRIMATI MONIKA DAS; Sir, I have to
make a point. (Interruptions) H, says that he
has heard about the person. Let him tell the
name. (Interruptions)

SHRI NARSINGH NARAIN PANDEY
(Uttar Pradesh): Sir, on a point of order.
(Interruptions)

SHRIMATI MANIKA DAS. Sir, if he
cannot give the name, I want to know why he
raised this at all. (Interruptions) I want to ask
him why h, raised thi, issue at all.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I am not able to understand this.
He says that a certain item has appeared in the
Press and he has drawn th. attention of the
Finance Minister to it and he has asked him to
tell us whether it is true or not, whether he
would investigate into the matter. He says that
he has some knowledge of who has done that
and the whole controversy has arisen out of
that. Now he has made it clear that it was in
the Central Hall that the name was mentioned,
but he is not sure of that. Therefore, if he is not
sure of it, we should not insist that he should
mention the name. On a mere suspicion to
mention a name would be a wrong thing.
(Interruptions)
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SHRIMATI MONIKA DAS: Sir, I want to
make a point. (Interruptions)

SHRI NARSINGH NARAIN PANDEY;
Sir, on a point of order. (Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Sir, on a point of order.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Yes, Mr. Bhandare. 1 think we
have taken about half-an-hour.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Sir, what has been stated by
the honourable Member, Shri Kulkarni, seems
to b, this that a Member of Parliament tried to
clear himself through the green channel and
he was not allowed and the Coustotms
officials stopped him and made him declare
what he had brought and they charged duty
for that. I think, sir, from what has been said
here, there is nothing in that for any
investigation to be conducted by the Finance
Minister. Those Customs officials should be
congratulated because it should not be taken
for granted even by the Members of
Parliament that they can get away.
(Interruptions)

SHRI SADASHIV BAGAITKAR: Sir, he
is wrong on facts. (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 don't think, Mr. Bhandare,
what you said is correct. What Mr. Kulkarni
said is that he made a certain declaration
which was not correct. (Interruptions)...

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: He said that he tried to go
through the green channel.

SHRI NARASINGHA PRASAD
NANDA: He made a declaration which was
found to be totally false.

SHRI SADASHIV BAGAITKAR: He said
that he had nothing to declare. But, later on.
th, Customs officer asked him and found out
that he had something to declare.  (In-
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terruptions)  He made an untruthful
declaration. (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Bagaitkar, how many times
would you speak?

SHRI SADASHIV BAGAITKAR: Mr.
Bhandare also spoke.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): But h, spoke only one sentence.

st fovs TFR AT ¢ TTAATETS
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THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): T won't allow these irrelevant
things.
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SHRI ARVIND GANESH KUL-
KAHNI: Now, T am coming to the

conelusion. T was hammering on a

point.. .

SHRI BHUPESH GUPTA: 1 think
better give the name. 1 give the

nam I have hearq it only It has
been communicated to me, It i5°**
I do not know whether it is true or
1ot.

(Interruptions)

SHRI ARVIND GANESH EKUL-
TARNI: 1 do not want ty commit
cthing,  (Interruptions)

Rill. 1981
SHRI BHUPESH GUPTA: I am not saying
anything. This is what has been communicated to
n>e. Since hon. Members are very much interested
in the holy name, according to my information,
right or wrong, it is***. (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Bhupesh Gupta, without
verifying... (inter-ruptions)

Ao o WA 2T AT A T AT
771 8, 9% faegm naq I8 | ™A@
#UF FI70 F ATATAT FT BT FEET
fimar 3, 22 Faegg a3tom 7@ far s
qrT =A% SEiET T fAeaass

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Bhupesh Gupta, is it fair and
proper on your part to mention... (Interruptions)
Whatever the provocation about mentioning the
name, Mr. Kulkarni has rightly said that he has
no personal or authentic information in his
possession and, therefore, it would not be right
and proper on his part to mention the name. Now,
you sort of intervened and...

SHRI BHUPESH GUPTA: Now you are
accusing me.  (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); You intervened, Mr. Gupta

SHRI BHUPESH GUPTA; I am not vouching
for anything What my friend. Mr. Kulkarni was
saying... (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA!. Ybu said that Mr. Kulkarni gave
that name to you. (Interruptions)

SHRI BHUPESH GUPTA: Insistence was
there. A Member has the right to give the name or
not to give the name.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Gupta, he has exercised his right.
(Interruptions)

***Expunged as ordered by the Chair.
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SHRI BHUPESH GUPTA: I do not know
anything at all about it. (Interruptions) The
name has been communicated to me.
(Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Gupta, Mr. Kulkarni
despite all the provocations refused to give
the name by saying that he has no authentic
or personal information. You said something,
also on the same basis. (Interruptions) He
might hav, mentioned this name.
(Interruptions)

SHRJ R. VENKATARAMAN: Two points
arise out of Mr. Bhupesh Gupta's statement.
Firstly, he is making a reference to a Member
of the other Hous, which, by convention, we
do not do unless a Member takes personal
responsibility for certain allegations against
another Member. (Interruptions)

SHRI M. KALYANASUNDARAM: He is
saying what is reported in the press.

SHRI R. VENKATARAMAN: You cannot
say what is reported in the press. It is a very
serious allegation and a Member .should not
say it unless he is satisfied that the infor-
mation which he is giving is absolutely
correct. For the sake of good relationship
between the two Houses, I would request that
these words should be withdrawn.

SHRI BHUPESH GUPTA; I am very glad.
Now you see the logic of it. When I suggested
that it should not be insistsd on, it was not
considered enough. It is all right now. A fa,
as I am concerned, I have said it because our
friends were insisting. I have no knowledge
of anything except that it ha; been com-
municated to me. Right or wrong, you better
find out. It may be absolutely wrong. I aid it
to end the controversy. In fact, they should
not have insisted on Mr. Kulkarni giving the
name.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I think th, ends of justice would
be met if th, name given by Mr  Bhupesh
Gupta js not
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taken on record. As far as this aspect is
concerned, the name of the Member from the
other House should be expunged. This is all
right.

SHRI BHUPESH GUPTA: That cannot be
done. You can ask me to withdraw it. I have
not said anything against him.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): It is a very serious allegation.

SHRI BHUPESH GUPTA; It is nothing
serious. Th, hon. Members wanted It. Now
you cannot expunge it. Under what rule are
you expunging it? You cannot do it. It is not
that I like to give that name. I knew it before
also.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You have yourself said that you
have no personal knowledge about it. You
said that because the other side had insisted
on the name being given and since this
controversy was being prolonged and in order
to end it you said, "All right, this is the name
I have heard, right or wrong."

SHRI BHUPESH GUPTA: Let the other
side admit that their demand was not correct
and I will withdraw it, I have no objection.
Admit your mistake and I shall gladly
withdraw that name. I have no interest in it.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 am sorry. Even if you
withdraw, the matter will go to the press. I
think you do not want to make any allegation
about which you yourself are not sure. It is in
fairness...

SHRI BHUPESH GUPTA; I did it only to
put it t, the House how my stand is
vindicated. Do as you please. I have nothing
against anybody.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: It is a matter of principle.
(Interruptions) 1 am saying about the
propriety of what the Chair has said and what
the hon. Member, Shri Bhupesh Gupta, has
said. Is it a tradition or convention of this
House that you trot out
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charges against anybody without adequate
foundation and without any basis? Is it
expected of the Members of this House to do
that? I think it is a very serious thing. Just
because our proceedings are privileged, just
because we are immune to many other things,
I do not think that we should be irresponsible
in making a statement ...

SHRI BHUPESH GUPTA,; Sir, that is not
fair.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE ....unless we have a prima facie
foundation, unless we have a prima facie cas,
in support of the charge we make.

SHRI BHUPESH GUPTA: Sir I am very
sorry. I could understand it if I had made any
charge. Have 1 made any charge against
anyone? I have not said anything. Even now
under provocation, I would not say anything.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): How can you that?

SHRI BHUPESH GUPTA: You wanted a
particular name.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): How can you say that it is not a
charge? You are mentioning the name of a
Member. (Interruptions) No, no, tomorrow it
comes in the press. (Interruptions) Let us at
least b, responsible when we are making a
charge.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, you will understand that I did not
say anything. I only said I am not making any
charge. When I say 1 am not making any
charge, is that not enough?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You said, this is the name
which you mentioned.

SHRI BHUPESH GUPTA; Some
Members wanted the name. The debate was
interrupted. I said, "why continue this thing,
well, the name, according to my information,
is this". He ha gotit.  Let him deny that
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name, I will withdraw it. Even there-I said, we
should not give the name. I stand by it. I did
not quarrel with Mr. Venkataraman when I
said, "You can find out on your own if
anything is there". The matter ended. But then
Sir, many other things have come in. My
friend said about decorum and all those
things. That is all right. But I have not made
any charge, to begin with. How do I know
anything? I know what he knows. I know
what he knows. My charge is against Mr.
Kulkarni. Why he was not divulging it? My
charge is against Mr. Kulkarni.

SHRI ARVIND "GANESH KULKARNI;
Sir, I am on a point of order. To an extent, it i
in the interest of the entire House. For
heaven's fake don't disturb me. I am on a
point of order to keep the record straight and
to see that the conventions of the House are
upheld. Hon'ble Shri Bhandare made a
suggestion to you. You have not reached to
that. Naturally so, because he never asked
your opinion. But, Sir, you as Vice-Chairman
know and everybody in this House know; that
in the matter of taking of names etc. this
House has different conventions that there in
the Lok Sabha. Sir, we also know that when
our friends who are now adorning those
benches were here, they were freely indulging
in naming Shri Kanti Desai and Smt. Padma
Desai. The hon'ble Deputy Leader of that
Party mad, charges here. I do not know
whether Shri Kanti Desai and Mrs. Padma
Desai were Members of this House. Sir, in
Sanskrit, they say;

S R, T I
d°g =l L] bRy ] ol a9A

This goes on record. Mr. Bhandare is a
new comer. We will abo brief him, We will
try to give him the lessons also and Mr.
Bhandare will also join us some day. If you
come to this side, you will also remember
that 'dharma’. But now at present you are on
the wrong foot. So for heaven's sake, keep the
record straight.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The point that Mr. Kulkarni
has raised is
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a little different from th, point we are
discussing at present. When Mr. Salve moved
his Motion and certain names were
mentioned, he authenticated it by press
cuttings and other documents and he said that
these were the allegations. In this case, Mr.
Kulkarni, you yourself have said that neither
in the press the name is given nor you have
any knowledge on the basis of which you can
mention the name. You made it repeatedly
clear that some name ...

SHRI ARVIND GANESH KULKARNTI: I

have not mentioned it. I am not responsible
for this.
THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Therefore, you said that some
name might be mentioned in the Central Hall
but I am not going to mention it. Now, when
is the basis and Mr, Gupta is saying that he i,
being provoked by the other side . . .

SHRI BHUPESH' GUPTA; Not provoked.
I have not used the word "provoked." I have
been persuaded by the other side.

[ RAJYA SABHA ]

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): That is my interpretation, that
Mr. Gupta says that since the other side is
insisting on mentioning the name ... I do not
know. ,You see, you are very careful. You
have said, "I do not know whether it is true or
not. I have no knowledge. But this is the
name." Now, in such circumstances, should
the name be allowed to go on record?
(Interruptions) That is entirely different, for
instance, if you had said, "I have the
information; here i the press cutting; here are
the documents and on the basis of that .."
Here the situation is different. Even Mr.
Gupta who gave the name takes no
responsibility at all.

SHRI'P. RAMAMURTI: H, asked you to
do what you like.

SHRI BHUPESH GUPTA: I only said
wl\it is in Mr. Kulkarni's mind.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA):  Mr. Kulkarni
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says, "Nothing is in my mind." He said it
repeatedly.

CHRI BHUPESH GUPTA; If he says it, |
stand corrected. My inner voice has told me
that Mr, Kulkami has thig name in mind. If he
has not that i, mind, the whole thing falls
through,

(Interruptions)

SHRI NARASINGHA PRASAD NANDA;
I will make a very simple submission. Sir,
you kindly permit me to make a submission.

SHRI J. K. JAIN: No permission now. Ask
him to sit down. What is thig going on?
(Interruptions)

SHRI SADASHIV BAGAITKAR: Sir, he
is not in his seat. Then how can he address
you? You ask him to go to his seat and then
say something.

SHRI R. VENKATARAMAN: The Chair
has given a ruling.

SHRI J. K. JAIN: Sir, I request you not to
allow anybody else to speak. Ask Mr.
Kulkarni to resume his speech now. They
have wasted enough time. Please, for God's
sake, ask him to speak now. Don't allow these
people. Ask Mr. Kulkarni.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Mr. Jain, I am not a dictator.

SHRI R. VENKATARAMAN: Sir, you
have given a ruling. Therefore, we have to
proceed.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is what I . Let
us proceed further. Mr. Nanda, I think we
have more than
settled the issue.

SHRI NARASINGHA PRASAD
NANDA: Sir, you know that I will not say
anything irrelevant.

off fiqem Fed . AT aE
g wres 2, v ard fesdr
(zTaeT )
SHRI NARASINGHA PRASAD

NANDA; Mr. Kulkarni did not reveal the
name in spite of provocation.
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SHRI J. K. JAIN: Again he is saying.
What is this?

SHRI NARASINGHA PRASAD NANDA:
The trouble arose because the hon. Finance
Minister says that unless the name is there
and a specific allegation is made and if it is
put in a general way you will be helpless. Let
the Finance Minister assure that with the
inormation available to him now, whatever
be the record ... (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I have already said it from the
Chair. Now let Mr. Kulkarni speak.

SHRI P. RAMAMURTT: Let us proceed.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Mr. Kulkarni, please finish in
five minutes.

SHRI BHUPESH GUPTA: Sir. this is too
minor a thing, anyhow. Many MPs do so
many things. Why bother about it now?
Proceed with it.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); 1 am glad. You also, I think,
should withdraw what you have said.

SHRI BHUPESH GUPTA: Yes, yes.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1t is also withdrawn and it is
also expunged. Now, Mr. Kulkarni.

SHRI ARVIND GANESH KULKARNI:
Now the problem is, I was mentioning
actually ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) Don't go into it.

SHRI ARVIND GANESH KULKARNTI: I
don't want to go into it. I read it in the press
and in the Central Hall ... (

(Interruptions)

Now the last point is, I &m only inviting
the attention of the hon. Finance Minister and
I wish him good luck with the Bearer Bonds
Scheme. If he is going to get Rs. 1,000
crores, [ will be very happy because then

[ RAJYA SABHA ]
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there will be no taxation and no inflation in
this country. I for one would say this is a
pragmatic scheme but I only suggested to him
that instead of making it such a highly
immoralised scheme if he would have
straightway taken 40 per cent of tax and
regularised th, money, according to our
Indian culture we would have been more
satisfied. But, leave that aside. Now I am
coming to the point of political corruption,
bureaucratic corruption and the industrial
corruption. I gave you two or three examples.
I gave the periods also. It is for the Finance
Minister now to enquire. There is another
thing I want to say. I know there are very
good friends of mine on that side. But I would
say: for Heaven's sake, stop the green channel
business. Every Member of Parliament must
be subjected to the law of the land. I oppose
the green channel system. It is on account of
that that watches and video tapes and all these
things get smuggled even aeroplanes. Stop
that green channel business. I am opposed to
that. 1 think Mr. Venkataraman will at least
assure us, as a pious man, and he will uphold
my objection to the circular which has been
issued by his Ministry.

The last point I want to make is that such
type of corruption is taking place. Some
people are arrested etc. Let it go on. Then,
Sir, Mr. Katroti of Snamprogetti as
mentioned in the CBI report. It is being
hushed up and other people are being
arrested, tortured, everything is going on. So I
think, Mr. Finance Minister, for your
expectation of Rs. 1000 crores, I should wish
you good luck. I think it is a wav of taking
out money. But we all, from the Treasury
Benches and the Opposition and the
politicians in general should uphold what the
Prime Minister said yesterday that corruption
is the menace in this country which must be
stopped. I think the Prime Minister will
remember this lesson and ask her own party
people and we will ask our own partv peonle
to abstain from such corrupt practices,
which are demoralizing
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this country, as a result of which the values
have come down.

Thank you.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Mr. Vice-Chairman, Sir, it is
with mixed feelings that I rise to speak on this
Bill. This is the fifth voluntary disclosure
scheme which has been brought forward to
unearth black money. There i; a slight
difference between this and the earlier
schemes: and that is, here the disclosure
remains anonymous. The previous four
voluntary disclosure schemes have been the
concessional schemes for payment of arrear
and voluntary disclosure of 1951, the
voluntary declaration of undisclosed income
scheme, vide Finance Act 1 of 1965, the
voluntary disclosure scheme, vide Finance
Act 2 of 1965, and the voluntary disclosure
scheme of wealth of 1975. All these
voluntary  disclosure ~ schemes  have
substantially failed. Now th, first scheme
brought in an additional revenue of Rs. 10.80
crores; the second scheme netted a revenue of
Rs. 30.80 crores; and the third scheme
yielded a bare Rs. 12.28 crores; and, more
recently, that is in 1975, the last disclosure
scheme yielded only Rs. 248.7 crores by way
of income and wealth tax. In spite of this
experience, the Finance Minister has come
out with the present scheme. We will go into
the rationale of this scheme a little later, but it
may be profitable to go into the experience
also of de-monetization of 1978. As
explained by the Finance Minister only last
week in this House, out of 145 crores of notes
of Rs. 1,000 and above in circulation, 124
came to be accounted, leaving barely Rs. 29
crores going out of circulation without any
explanation. This also is not a very
encouraging result. And, in spite of this
position, the Finance Minister has brought
forward this scheme. I remember when I
spoke last on the Finance Bill, I appealed to
him not to come up with any dis-
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closure scheme and then he seemed to have
agreed, but now he has come up with this
scheme. We will go into the compulsions a
little later. But I think this is an appropriate
occasion to go into the whole question of
black money because what I feel i:, while we
welcome this because thig is one step in the
direction of eradica. tion of black money in
our country, we must go in depth into the
various causes for the generation of this black
money and to invite the Government to take
steps in the right direction so that there is an
integrated approach for doing away with the
evil of black money. Nobody can minimise
the pernicious effect of thig black money. It i
a cancer which is eating into the system, poli-
tical, social and economic, of our country,
and no effort can be minimised for its
eradication. I think the main reasons for the
proliferation of the black money are well
known.

Sir, why I want to emphasis on this aspect
is this. This, at best, is a half-hearted measure
because it does not deal with the generation
or operation of the black money. What it tries
to do is to take a part of Tf from the
accumulated pool, and the expectation of the
learned Finance Minister is that it would be
only Rs. 1000 crores. Therefore, Sir, we
should not mis, thi; opportunity to tell the
Government,  particularly the  Finance
Minister, what the nation is expecting this
Government to do in the matter of finance, in
the matter of eradication, in the matter of un-
earthing, in the matter of removing, this
cancer partially, which is because it cannot be
removed it exists in all the countries, it exists
everywhere, but not to the extent, not in the
proportion and in the gigantic dimensions in
which it exists in our country today.

Sir. we will briefly go into the causes for
this The first ,nd foremost cause i~ the
controls I am not one who will say that the
controls should be removed But kindlv see
what ha- happened There are two
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sources of the black money. One is the illegal
transaction, that is,when you pay Rs. 100 for a
bag of cement costing Rs. 26, and the other
source is where the income derived is a legal
one but not disclosed, and, therefore, it con-
verts itself into black money, like the income
of a lawyer or the income of a doctor who
after earning money do not pay taxes honestly.
It is legal. It is honestly earned, but it becomes
illegal by non-disclosure. Now it is well
known that it is the first category, namely, the
illegal transactions like taking pugrees for
letting out, so on and so forth, which result in
accumulation. That is the major part, 'and it
must be dealt with firmly.

About the controls, Mahatma
Gandhi said as early as in 1947:

"Controls give rise to fraud, suppression
and proliferation and intensification of
black money and to artificial scarcity."

I have said that in our society where we have
our constraints, the controls are necessary.
But a strict watch has to be kept to see that
these controls are not unnecessarily imposed.
We also know the areas in which the black
money is generated. Take for instance the
case of a commodity like steel. I am happy
that the Minister of Steel is here. Every year
the estimated black money generated on
account of the sale of steel is about Rs. 400
crores. The other commodities are cement,
paper, fertilizer, vanaspati, so on and so forth.
The film industry is another industry whethere
the generation of the black money is Rs. 100
crores. That is so far as the illegal transactions
are concerned. I think a very rational, a very
realistic, policy has to be pursued and
followed to see that the scarcities are removed
because I think what is necessary at this stage,
and one of the measures which is requires to
be taken, i to plan for plenty. I am glad that
our Government has come out with an
ambitious Plan for Rs. 97,500 crores
providing for adequate growth. And i
think

[25 MAR.

1981] & Exemptions) 102
Bill, 1981

that the Finance Minister is taking steps in the
right direction for generation of growth,
which is so vital, so necessary at this present
juncture. Therefore, I would like the Govern-
ment to intensify all its efforts for the removal
of these scarcities, for production of essential
commodities like steel, cement, paper and
Vanaspati so that the demand is adequately
met and the industrialists and traders, who
have learnt to live on scarcities, are
discouraged.

The second aspect of th, matter is with
regard to the gains legally brought in but
which escape taxation because of non-
disclosure. Everybody has said about the mai,
reason for this. They say that the high rate of
taxation is the real cause for the people not
disclosing correctly their incomes. I must say
that the Government has realised this, last year
it brought down the rate of taxation
considerably. This year it has gone 'further in
that direction and exempted altogether from
taxation persons earning up to Rs. 15,000 per
year. And th, benefit is so given that P3r-sons
earning Rs. 24,000 per year will get a
substantial benefit or will not have to pay tax
at all. Now this is a welcome step—on the one
hand, to reduce the burden of taxation, to
make it easier for the middle class to live in
these days of very high inflation and, on the
other, to keep on promising that if the
economy behaves, w, will further reduce the
taxation, T am merely pointing out that the
Government is taking an integrated approach
to this problem of black money. There are
financial constraints and overnight rates
cannot be brought down. But I was glad to
note the announcement of the hon. Finance
Minister in the other House that if the
economy behaves, he will bring down the
personal taxation to the level of 60 per cent,
and he will also bring down th, corporate
taxation to the level of 50 per cent. Now, what
I am saying is that Government means to
tackle this problem of black money in all
seriousness, in all earnestness, and
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that is why the speech of the hon. Prime
Minister about corruption, which is reported
in today's newspapers, becomes all the more
significant, because th. greatest harm that
black money does is that it really causes n,
hurt to the person, who possesses black
money but it only hurts the poor, it only hurts
the honest. Secondly, it tends to make honest
people dishonest and dishonest people more
dishonest. And thirdly, it is the main cause,
the root cause of corruption in our society.
Therefore, if w, have to eradicate corruption
from our society, we have really to strike at
the root or at the seed of that evil, and that is
black money. I am glad that the Government
is determined to take action which will see
that its generation, growth and proliferation is
not further accentuated. But I will request the
Government to take these steps very firmly
and very qucikly because this is like cancer
which grows out of control without your
knowledge, and one has to be very firm about
it.

Sir, the main reason for this Bill can be
explained by what Dr. Lak-dawala, former
Vice-Chairman of the Planning Commission,
has said:

"If for some reason or the other, our
administrative ~ competence and law
enforcement machinery cannot ccpe with
this task, namely, ensure that the tax-
evader does not go scot-free, there may be
some advantage in taking steps which will
make this black money come into the open
so that it does net hang like the Sword of
Damocleg on the economy. Seeking non-
priority channels of investment, the Special
Bond scheme may be regarded as a step
in this direction."

Several things have been said and even the
preamble to the Bill says:

"... for effective economic and social
planning it is necessary to canalise for
productive purposes black money which
has become a
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serious threat to  the  national
economy."

Now I must say that when you take steps for on
operation that is quite necessary, nobody is
happy with an operation, everybody wants to
avoid an operation. But it becomes necessary.
One cannpt avoid it when an operation is
necessary. Likewise this unearthing of black
money has become very, very necessary. | do
not think even our Government is happy t,
come out with a scheme like this. When other
measures fail, when our administrative
measures fail, and they are not commensurate
with the results that are expected, they don't
match up to the goal -which we have set for
ourselves, it becomes necesseary to take steps
whereby the goal is reached. And to that extent,
as an expediency, to that extent, as a measure to
bring this money which would otherwise go
into wasteful channels, to bring into the
mainstream of our economy, an expression
which has been loosely used by Lhe Finance
Minister, to liquidate that which plays havoc, to
reduce to that extent that black money or to
liquidate that, I think, this measure is welcome.
I have no doubt that thig measure will be
backed up by other measures. And I would like
to suggest on, or two.

Nothing can be done unless we take a very
serious look at our election law. We know
that the minimum electorate for a
parliamentary constituency is five lakh
voters. Even on the basis that to approach one
voter it would cost one rupee if we wer, to
send one circular to each voter—for printing
a pamphlet, posting it and all that—assuming
that only one rupee minimum expenditure
would be needed to reach each voter, we
require Rs. 5 lakhs to cover the entire
constituency—that is the minimum—and we
have an election law which prescribes a limit
of only Rs. 35,000 on election expenditure of
each candidate. But that is circumvented by
saying that the party
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can spend as much as you like. Now a stage
has come when people believe that corruption
finds its root at the lime of the election. So
kindly look into your election law carefully
and kindly consider one thing: The ques-tion
of public funding of the election propaganda
machinery. For each candidate there are
certain difficulties. We may have another
occasion to deal with this. But there are
certain difficulties because of the large
number of individual candidates coming in.
There should be difficulty as long as the
candidates are backed up by recognised
parlies. Therefore, I would request the Gov-
ernment to take a very careful look at the
measures they would like to adopt.

[25 MAR.

The next question to which 1 would invite
the attention of this House on this occasion
and particularly of the Finance Minister is the
miserable failure of the Government in effect-
ing stern measures against tax dodgers,
smugglers, all those antisocial elements. I
have here the figures given by the honourable
Minister of Finance on 3-3-1981—two weeks
before—in reply to a Starred Question that I
had put. The reply he gave makes a dismal
reading. It shows as if the entire machinery
responsible for effecting raids, searches and
seizures is just not working. In the film
industry which alone contributes a hundred
crores of rupees every year to the black
money, the black money unearthed, according
to the figures given by the honourable
Minister of Finance, is only Rs. 5 lakhs. I will
tell you why this happens. There are two
things .

SHRI SYED SHAHABUDDIN
(Bihar): It is in the same proportion as the
output of this black bends scheme.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: 1 will come to that a little
later.

This happens because everybody whose
house is going to be raided,

1981 ]
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gets an advance intimation forty hours or
fortyeight hours before the raid that his house
is going to be raided at such and such time, so
that he can organise his things in a manner
that nothing will be found on actual search,
or, if something is found, it will only be an
eyewash. Therefore, I want the Government
to see that its whol. machinery is entirely
overhauled or entirely changed so that
effective measures ar, taken, so that raids are
conducted effectively, that they are conducted
in total secrecy and the result expected are
achieved. Secondly, ocial attitudes have
changed. Formerly, if a person's "house was
raided, others would condemn him. Today
people are inviting raids so that word will go
round that they are wealthy people. This is
how social attitudes have changed. That is
also due to the manner in which raids are con-
ducted.

Thirdly, there is another reason. I read
various judgments of the Supreme Court and
various pamphlets also come to me as a
Member of Parliament. From these I find that
there is total demoralisation among th,
income-tax officers because of the class war
that has been going on among them, between
Class I and Class II officers. Some Officers
say that they do not get justice, they do not
have promotional avenues and they get a raw
deal in the matter of service conditions.
Others also say the sam, thing. The result is
that both have 1°st all interest in their work.
They are always seen on the corridors of t'leir
offices. If there is any imbalance in their
service conditions, I would request th,
Finance Minister to look into it and take a
firm decision once and for all so that they can
thereafter do their job well without wasting
their time. Reward experience and talents.
Simply because somebody does well in the
beginning of his career, should he get all
benefits even though his subsequent
performance has not been good? Unless you
take some firm step and restore normalcy in
the services



107  The Special Bearer
Bonds (Immunities
[.Shri ~ Murlidhar
Bhandare]
youare not going
results.

The other
bring to the

Chandrakant
to achieve the

thing which 1 want to
notice of the House is
how far these special bearer bonds
will be ffive. In order to find out
that, one has really to find out what
are the estimates of this  black
money. The estimate varies. Some
people put it at Rs. 25,000 crores.
This was the point raised by hon.
Shri Shahabuddin. Dr. Rangnekar
has given a formula of working out
that figure and according to that for

mula it will be around Rs. 7,500
crores. I am inclined to put it at
10 per cent of the national income
which ig on, lakh and ten thousand
crores of rupees. Ten per cent of
that will come to Rs. 10,000 to
Rs. 11,000 crores. Unless we know

the evil we have to fight, unless we
know the giant have to kill. I think
we will never be going anywhere
near the solution of the problem. It
is in this context that I personally
believe that it would be very neces
sary for this Government to tackle
this problem of  enormous black
money of Rs. 10,000 crores. The ex
pectation is that only Rs. 1,000 crores
will be netted to, I am very doubt
ful because of two reasons. One is
that the matter is before the court of
law. I donotwant to give
opinion. But I do feel that the Government
may succeed because it is a different colour
and it has a different purpose altogether. It will
be appreciated that this is the first time, that
the Government i introducing a third shade of
colour, which is neither white nor black. You
may call it grey money. You can convert it
into white or black, whenever you like . . .

SHRI BHUPESH GUPTA: Which colour?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): He does not want it to be called
red.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: 1 said grey money. What
distresses me is  that
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, these bonds are open to subscription till 30th
April. I do not think that the Supreme Court is
in a position to hear that matter till now. And,
Sir, the honourable Chief Justice has already
said, while admitting the matter, that no wise
man will buy the Bonds when the matter is
pending in the Court. Therefore, there is no
chance of its being heard before ; th, 30th of
April and even if it is j heard before the 30th of
April, you know, what happens in the Supreme
Court. A baby is delivered in nine months, but
the courts ar*e not delivering the judgments in
nine months at all. Therefore, I am really
worried that he will not get a decision on this
point till the whole of the fiscal year is out.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Then what do you do in the
Supreme Court?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: We only argue and
we wait for the judgment.

SHRI N. K. P. SALVE: And collect the
fees in the meantime.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); You cannot do anything?
You are so powerless?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I can tell you that in the
anticipatory bail case which we argued, the
judgment came after 19 months, after the
entire threat of arrest had receded, because
we won the elections. We argued it in July
1978 and the judgment came in March
1980. Therefore, one thing I would like to
tell you: If this is suitably amended—I do
not know whether the honourable Minister
is thinking of extending the date— and if he
extends the date and if he succeeds in the
Court, then I can expect that there will be a
big 6purt and it will act as an
encouragement and it will be more than a
thousand crores that will be netted in and
this is the forecast that I am making now
and, Sir, I hope that my friends will put in
their white money in these Bearer Bonds.
This is a tip which I want to give to my
friends.
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SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I will buy two Bonds, one for
me and another lor my wife.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No direct communication
between Members, please. Mr. Bhandare,
please address me and conclude.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Now, Sir, before I sit down I
can only say this: The honourable Finance
Minister has said that it is better to have loved
and lost rather than not to have loved at all.

SHRI BHUPESH GUPTA: You said that
you would buy two Bonds.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Yes. One with my wife's white
money and one for myself with my money,
because I do not have black money. One for
myself [ want and one for her, because I want
to be equally rich. Now, Sir, the point that I
am making is this: I am reminded of one
thing.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Don't go on answering
Mr. Bhupesh Gupta and don't get interrupted,
because neither has he loved nor has he lost.

SHRI BHUPESH GUPTA: Sir, he was
remembering his wife and in order to
enlighten the debate, I interrupted him.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): On a matter on which
you know nothing.

SHRI BHUPESH GUPTA: As if you know
anything.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Sir, the Finance Minister has
said that. But the worst part will be when one
gets lost with-
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out making love. But I wonder whether one
can get lost without making love.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Oh, I ace. This is what
has happened to Mr. Bhupesh Gupta.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE; What i; worse is this—I would
use the expression used by the honourable
Mover of this Resolution, Shri Shiva Chandra
Jha; he has used the word "failing"— failing
while making love. That is worse. But the
point that I am making is this: I am reminded
of a husband who, after a very unsuccessful
first' marriage, married for the second time and
everybody went on asking him as to why he
married again when the first marriage had
proved to be a 'failure and he gaid. "This is a
“®¢ where hope has triumphed over ex-
perience." I hope, Sir, that the task is not bad
for the Finance Minister. I do feel that this is a
very honest effort on his part, honest and
brave, and I will make only one point. There is
no question of any morality when law comes
in and I would give you an example. II know
of a case in vhich a Hindu widow adopted her
paramour as her son which was permissible
and the argument which was made before the
Privy Council in those days was: "My Lord,
this is profane.", and, Sir, the House of Lords
said: "Law knows no profanity" Therefore, I
think that it is not correct to look at these
measures like this, which have a altogether
different object, which are the compulsions of
time, and it Is not correct to put them on the
touch-stone of morality, though we all
condemn it and we condemn it to the extent it
goes against the moral grain of society. But
they are necessary and they are compulsive
and, therefore, they cannot be avoided and,
Sir, to the extent tc which this brings in money
for social productivity, for economic
prosperity, for the masses of our country who
need it, for the growthof the
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country, for the progress of our country and
for taking our country further, I welcome this
measure and I! request this House to support
this measure.  Thank you. Sir.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, Mr. Rama-murti.
Nine minutes you have  got.

SHRI P. RAMAMURTTI: Yes, I will finish
in nine minutes. I have got to go to another
meeting.

Sir, I was just now hearing the speech of
Mr. Bhandare who congratulated the
Government for its bravery and courage in
bringing forward this Bill. I would only point
out that there is no bravery in this Bill,
because this Bill is an open confession of the
impotence and imbecility of the Government
before the black-marketeers, hoarders, spe-
culators, etc. They proclaimed to them. We.
are imbecile, we are impotent, as far as you
are concerned, we cannot do anything, we can
only legalise something after some time, we
have legalised before three times. This is an
encouragement to them to continue to indulge
in black-marketing operations and earn more
and more money. This is going to be the net
result, not mopping up any such thing. This is
what is going to happen.

He was also talking about the fact that you
should understand the gigantic giants with
whom we have to fight. Th, giant is not th,
black money. When he talks of Rs. 12,000
crores or Rs. 50,000 crores or Rs. 25,000
crores, it is not the black money that is the
giant; it is the people who generate black
mony who are °“r enemies'. And what are
you going to do with the enemies of this
country? What does it show? What does this
Bill show? And you are also talking of the
loss of values: The man invites raids so that
he is considered as a very rich man. So this is
the value you have created after thirty years
of  your
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wonderful rule in this country! Thirty years of
independence has completely obliterated your
values that you have created during the period
of our struggle for independence. And within
thirty years you have created a society in
which a rich man, in whatever way he may
earn that money, is looked upon as a leader of
the society. Black-marketeers are leaders of
the society. This is what the Government has
done during the last thirty years. This is the
biggest indictment of the Government's
policy all these thirty years. This is what has
happened. Therefore, 1 would ask Mr.
Bhandare and the people on the other side:
Are you in a position to undertake to fight
really against those people who are creating
this black money? And who are the people
who are creating this black money? Black
money is being generated by multi-nationals.
They come here and bribe. They come here
and bribe officials. They come here and bribe
their collaborators. They come and bribe even
Ministers, Parliament Members, every one of
these things; I am not going to name anybody.
This is an accepted fact. Therefore,...
(Interruptions'). This is the position today. As
far as my party is concerned, we have nothing
to do with multi-national companies. They are
our biggest enemies. We will continue to
fight them. (Interruptions). I am not yielding.
1 have t, go to another meeting.

SHRI BIPINPAL DAS (Assam): Please do
not say: "We have nothing to do with them."
You have invited multi-nationals in Kerala
and Bengal

(7nte?Twptions)

SHRI P. RAMAMURTLI: It ig because there
is no other way. (Inter ruptions) It is because
your policy is like this. (Interruptions) I do

not like to be interrupted. I am finishing. 1 do
not wish to have interruptions, please.

We work under certain constraints. The
constraints are because of the
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policies of the Central Government. We are not
the maker; of thi policy. If we were in power
at the Centre, we would ban them in this
country the very next day.

[25 MAR.

Then, Sir, it has been stated that black money
is created in two ways. One is by concealing
the income, the real income, and the other is by
illegal transactions. That is what you have said.
Who are the people who are making these
illegal transactions? They are the big
wholesalers, the merchants and all such people.
You should be prepared to tackle them. You
know the source. All these years you have
made so many efforts. Your controls have
failed. You said that these controls have failed.
But still-controls must be there. But the point
is, how can you stop this whole thing?
Therefore, Sir, unless the Government is
prepared to take over, to tackle all these
problems at source—to take over the wholesale
trading in foodgrains and necessities, and it is
prepared to undertake the distribution by
paying proper price to the peasant and
undertake distribution, you cannot put an end to
this. There is export and import also. There is
money in everything. Therefore, despite all the
promises that Shrimati Indira Gandhi might
have made yesterday saying that corruption
must be ended, there are cases of corruption in
the public sector. Once a Committee indicated
the public sector as the generator of black-
money through contracts, through this and
through that. Even the Wanehoo Committee
has indicated the public sector as one of the
generators of black-money. What are you going
to do about it? The more you go in for contracts
and the more the officials get into those
contracts, more black money is created. Are
you prepared to tackle this problem. I oppose
all this talk of mopping up black money
because it is just an eye-wash. You are not
going to do anything. On the other hand, this is
a Bill which is encouraging black-marketing
and which is going to create more black-money
in
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this country because you are giving them a
clean chit and telling them: "LOOk here,
you don't bother about it. lour times we have
excused you." They know that this
Government will not do anything. Therefore,
they will continue to generate more and
more black money. The result is tnat our
peopie in this country wili suiter. Alter all,
the industrialists in this country are not th,
industrialists of the lath and 19th century of
Great Britain, France and other European
countries. Our industrialists are of a different
type. After the end of feudalism, they were
competitive capitalists. Here, in this country,
since Independence, the entire market has
become a seller's market. It is not a buyer's
market. There are shortages from the very
beginning. Therefore, from the very
beginning, they have been indulging in this
black-marketing. They are utilising the
shortages. If shortages ar, not there, they
create shortages. After all, there is a com-
mittee report, I think, of the Ministry of
Company Affairs. Now, you are not there to
place it on the Table of the House. We asked
for it. You said that it would affect certain
companies. So, they won't do it. They have
indicted some people. Some people have
deliberately not utilised the capacity in order
to create scarcity. When these big industrial
undertakings are in the hands of these very
people, they are bound to create scarcity
conditions in this country. They don't earn
honest profit. On the other hand, they earn
black money. How are you going to put an
end to it? There is no mention of it.
Therefore, I oppose it. I have not got much
time. There I am stopping. I totally oppose
this because this is not 0"y unholy, but it is
an open and direct confession on the

I part of the Government of its incom-
petence. Once again I repeat that it is
impotence. It is like telling the black-
marketeers: "We are impotent before you." It
is like telling the multi-nationals: "We are
impotent before you." It is a proclamation
of the impotency of this Government.



115 The Special Bearer
honOs (immunities

[Shri P. RamamurtiJ

Therefore, it should be condemned and it

must be thrown outright.

SHRI SYED SHAHABUDDIN: Sir, I rise to
support the motion presented by our
distinguished colleague, Shri Sniva Chandra
Jha, and to oppose the Bill before us. Mr. Vice-
Cnairman, Sir, much has been said about the
role 01 the black money and its quantum-There
is absolutely no doubt—it is a universally
admitted fact that black money really
constitutes a parallel economy in our country.
It is like a cancer eating into the very vitals of
our economic process. Its quantum may be 10
per cent of the G.N.P-or its present magnitude
may be of the order of 25,000 crores. It is real-
ly immaterial. What is important is that it is
growing from year to year and there is
absolutely no sign that its generation will stop
in the near future.

Sir, I am opposed to the Bill first on a
procedural ground. I think the ordinance was a
misuse of the ordinance-making power of the
Government because this  ordinance was
issued at the beginning (f the year when the
Parliament was to open a few weeks later. In
defending the ~ Government on this point, th,

Finance  Minister said in the other House that
there ha to be an element of surprise. Now
that really is amazing, Mr. Vice-

Chairman, because an element of surprise is
necessary when you are bringing a punitive
measure.  But is it necessary when you are
going to reward the people who have got this
black money? You might recall, Sir, thatthe
Tribune has said that this scheme is really a "soft
option" to the holders of unaccounted wealth
and, therefore, it does not amount to any pun-
ishment at all in any sense of the term.

I would like to say on the floor of the
House that the Ordinance was issued without
Cabinet approval. Now one does not have to
go into the working of the Cabinet system.
But
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surety if tnis is so, and it is not con-j tradicted at
any stage, it is an erosion or uie principle oi
parliamentary system ox Uoveinment and a
violation oi th, sanctity or the Cabinet system.
Xms Ordinance, wiien it came, was just, like a
New Year gitt to tax evaders, smugglers and all
that gang that my mend, Mr. Bhandare, has very
eloquently condemned. But what is important is
to realise that this is really in favour not even of
ail the categories of people who have black
money today, but it is a favour for the people
with black money in uninvested cash. Sir, this is
a very important point. Black money has been
invested in our economy in many different ways.
But this is really a sop to the people who have
got it in cash.

The  Biil reflects the style of the
Government. If you wish to save people
from liquor poisoning, then the panacea is
to open more liquor shops. If you want to
adopt and introduce the Gandhian standards
of austerity in public and private life, the
Government adopts the five-star culture and
promotes it.  If you wish to shelter the
homeless, then you simply remove the
jhuggis and jhon-pries out of sight and build
a sky-scrapper on the land s, cleared uP-If
you wish to promote agriculture, then of
course raise the cost of the inputs so that the
production goes down. And finally, if you
wish to control tax evasion, then you create
this lovely scheme of Bearer =~ Bonds, under
which nobody asks you a second question.

I recall, just a few week, ago, the hon.
Finance Minister said in Parliament that
legitimisation of black money may encourage
people to resort to more and more
accumulation of black money. I have a
feeling, Sir, that he had forgotten his own pre-
cept when he was giving the finishing touches
to this Ordinance and finally to this Bill.
What he has in fact done is to legitimise th,
possession of black money in cash.
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Sir, I would like to present to the House a
tew observations by a number of leading
economists. Prof. f>. C. Ma.hotra, in the
Times of India of loth January, 1981, is
reported to have said, while writing in favour
of the Bill, that it is an ice cap to control high
fever. But what have we experienced? Has it
brought down the high fever? The Minister
himself is on record that the net result out of
this scheme has not been very high. Tiie fever
ha, not gone down even marginally. What we
have collected so far is, to the best of my
knowledge, of the order of about Rs. 50
crores.

Another economist, Mr. Jagannath-an, has
said in the Statesman that it is a premium on
dishonesty. It, is a slap in the face of honesty.
It is a rebuff to th, honest tax-payers. He has
further said that it is an official laundry in
which the uninvested black money is being
white-washed. In the Indian Express, a very
important national daily, Shri Balraj Mehta
has pointed out—and this is very important—
that this scheme makes peace with the parallel
economy. For the first time, black money's
existence has been statutorily sanctified. He
further adds that it adjusts and integrates it
with the legitimate and open economy. It will
lead to a gradual obliteration of any clear line
between the legitimate official economy and
the parallel economy, I am happy that Mr.
Bhandare also referred to this point when he
talked about grey money. By introducing this
grey money, in fact, the zone of distinction,
the dividing line between honesty and
dishonesty, between cheating the people and
performing a public duty, has been
completely obliterated.

4P.M.

Mr. Vice-Chairman, the Bearer Bonds were
introduced with the intention that they are
supposed to have some effect on the quantum
of black money rolling through our economy
and that it will have an impact on liquidity. |
only wonder how it will have any impact on
liquidity. If black money has simply been
trans-

[25 MAR.

1981] & Exemptions) 118

Rill 1981

formed from the currency notes issued by the
Reserve Bank of India into a piece of paper
called the Bearer Bonds which are freely
transferable, whicn shall be in free circulation
throughout th, economy through all its niches
and corners, through all its lanes and bylanes,
which will change hands freely—no questions
asked—how will it reduce liquidity or the
inflationary pressures? Mr. Vice-Chairman,
what I am anxious about, what I am worried
about is, as the year 1991 approaches, the
value of these Bearer Bonds shall appreciate
and the velocity of transactions will increase,
and if the value appreciates and the velocity of
the movement increases, it meang; a net
addition to liquidity, it means an additional
pressure on the inflationary process and,
therefore, it is going to be a self-defeating
exercise. (Time-bell rings) Mr. Vice-Chair-
man, [ will take a few minutes more.

I would also like to place on record that the
Bill is likely to be totally ineffective. Even
the Finance Minister has gone on record that
all he expects out of this is to unearth some
Rs. 200 crores this year and some Rs. 800
crores in the coming financial year. So far the
experience has belied his expectations. I hope
he will not be much disappointed but, what
even if h, succeeds and even if his estimate is
correct? What is Rs. 1,000 crores if the
estimate of Rs. 25,000 crores of the
magnitude of black money in our economy is
correct? I think, perhaps, he was thinking in
terms of covering a part of his budgetary
deficit, but on the 31st March he will be a
disappointed man.

Another important point I must make is
that this issue is a clear act of discrimination
between an honest tax paye, and a man who
simply avoids payment of taxes. It is even a
discrimination against those who, under the
previous schemes, had disclosed their money.
Then their disclosed money was subjected to
the taxation process. But those people
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who are holding the Bearer Bonds shall be
completely out of the tax net, the bonds will
be completely beyond the jurisdiction of the
taxation administration. It will not be a one-
time absolution as in the case of those who
were asked to declare their untaxed incomes,
but it will be a perpetual and permanent
absolution. No income tax, no wealth lax, no
gift tax and no estate duty; I hope that this
ground ground itself is sufficient for the Sup-
reme Court to strike it down as discriminatory
against one class of people. (Time bell rings)
Sir, I have the entire time. I have twenty
minutes.

THE VICE-CHAIRMAN (DR. RAFIQ
ZA)KARIA): Not twenty minutes. It is
fifteen minutes.

SHRI SYED SHAHABUDDIN: No one
else from my party is to speak.

IHE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); You don't know how time
passes, Mr. Shahabuddin.

SHRI SYED SHAHABUDDIN: One thing
is admitted by the Finance Minister himself:
It is not going to control generation of new
black money. And I am happy that Mr.
Bhandare referred to the various processes in
which black money is generated. I I ii Ik one
o'f the most important is donations to political
parties and, I think, in that respect the law
needs to be modified. I am, therefore, very
happy that he talked about electoral reforms'.
I would support and I assure the House that
my party would support every single measure
of electoral reformg that is brought in order to
control the role that money power and with it,
muscle power, plays today in our national
politics.

Sir. this Bill is an act of a Government—I
am sorry to say it and I hope my friends on
the Treasury Benches will not mind it—
which is based on partnership with black
money. It is the act of a party which is itself
rol-
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ling in black money. And my friend, Mr.
Bhandare, talks of political cor” ruption. I am
reminded of a proverb, Mr. Vice-Chairman:

Mr. Vice-Chairman, Sir, the inequity and
immorality of this Act have been admitted
again and again by the hon. Finance Minister
himself. But he mad, one interesting point. He
said: "Why do you accuse me? The
suggestions to have these bonds had been
made from time to time since the very first
day of Independence." But he did not pause to
ponder over this question: How is it that this
suggestion which was so repeatedly made
was never put into effect? It has fallen to ,
very good man, a very noble person like Mr.
Venkataraman to introduce this very unholy
and very black Bill.

Mr. Vice-Chairman I would like to ask
him, if he were here—and I hope the hon.
State Minister of Finance would take note of
it why they have not set any upper limit, why
it is purchaseable in foreign currency; why
the names of the original purchasers are not
recorded somewhere so that at some point of
time in future, if these people are found guilty
of economic offences, there is some record to
show that some time they had black money in
their possession. Mr. Vice-Chairman, it
indeed exposes Government's imbecility, as
Mr. Ramamurti said.

And I would like to add that the
Go/eminent should not take shelter behind
these excuses. I know some Mends from the
Treasury Benches would say: Black money is
a universal phenomenon. You remember, they
say the same thing about inflation. But these
are mere excuses. I think what is really
necessary is that the Government must try to
remove the scarcities, must try to remove
unnecessary controls on the economy, must
try to have a reasonable level of taxation,
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machinery must give "fruilt-in psychological
incentives so that the honest people pay and
the dishonest people are also persuaded to
pay their taxes. There should be lawg to
control conspicuous consumption. After all
the top people also do not eat money: they
use it somewhere. There must be some time,
some place where they must use it, whether in
the form of movable property or immovable
property. Once upon a time I was in
Government service and I was supposed to
file a retur, of the immovable property
acquired. But ther, is no Government
regulation which says that I should also
declare what movable property I have. And
this is something fantastic.

[25 MAR.

Mr. Vice-Chairman, as an Opposition
party, we shall be failing in our duty to the
people if we were to support this Bill. We
shall oppose it-And I would like to declare it
here on the floor of the House, as a res-
ponsible Member of the Janata Party, that w,
shall not honour these bonds if we come back
to power. We reject this measure in its
totality and we support the Resolution that
has been moved by Mr. Jha. We reject it be-
cause this Bill is not only immoral,
repugnant, inequitable and unethical but is
also pernicious and it is inhaling a dramatic
break in our official attitude. And that is the
sorrier part of it because we have now
recognised black money, accepted it as a
legitimate part of our national economy.

SHRI P. N. SUKUL (Uttar Pradesh): Mr.
Vice-Chairman, Sir, 1 rise to support the
special Bearer Bonds (Immunities and
Exemptions) Bill that has been presented to
Parliament and that has already been passed
by the Lok Sabha. Sir, as is clear from the
objects given in the Bill itself, it is to canalise
for productive purposes the black money
which has become a serious threat to the
national economy. As our Finance Minister
has
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already said, it is ty mop up the excessive
black :-noney in the economy and to put it to
productive use that this Bill has bee, brought
forward. Sir, this Bill is expected to enable
the people to invest the unaccounted money
for productive purposes. It is supposed to
help i, curbing inflation controlling prices
and reducing the Budgetary deficit. That is
why I say that this measure is really noble
and laudable. Black money has risen to
gigantic proportions in our country; in all
walks of life we find that black money is
there. And because of the black money, in
respect of the essential commodities, our life
has become miserable. Industries like those
of steel, cement, aluminium, fertilizers, sugar,
etc. are responsible for the generation and
proliferation of this black money.

[The Vice-Chairman (Shri Bisham-bhar
Nath Pandey) in the Chair]

I can tell you from my own personal
experience about the cooking gas. The other
day, [ was at Lucknow and I could not get the
cooking ga, supply for one month and when I
enquired into the matter I was told that cook-
ing gas would be available if I am ready to
pay Rs. 15 or Rs. 20 more per cylinder. This
is the state of affairs. In 1969, Sir, the
Wanchoo Committee on Direct Taxes had
estimated the black money to be about Rs.
10,000 crore; in our country.

Now it is supposed to be to the tune of Rs.
20 thousand crores to Rs. 25 thousand crores.
Comrade Jyotirmoy Bosu said in the other
House that it was about Rs. 30,000 crores.
Someone said that, it wag RS. 18,000 crores.
But it is roughly Rs. 20,000 crores to Rs.
25,000 crores and we see that in a decade in
just eleven years it has doubled itself. In 1969
it was one-third of the  gross mnational
product at that
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time, and today it is supposed to be to the
tune of one-half of the GNP. No section of
the society is today free from the influence of
this black money, and the scourge of the
black money poses a serious threat to our
national economy by running its own parallel
economy. Any attempt to loosen its grip on
the people is most welcome, and that is why |
welcome this Bill that has been brought about
by our Finance Minister.

This Bill is in fact the sixth attempt of the
Government to contain and control the black
money in the country. The first attempt was
the Voluntary Disclosure Scheme in 1951, the
second attempt was the Voluntary
Declaration Scheme of the Undeclared
income in 1965, measure was the Voluntary
Disclosure Scheme of Income in 1965, the
fourth was the Voluntary Disclosure Scheme
of Income and Property in 1975, and the fifth
attempt was the demonetisation of the
currency notes of Rs. 1,000 in 1978, which
was done by the Janta Government.

The special bearer bonds scheme is
supposed to net Rs. 1,000 crores. That is what
our Finance Minister has said, and it is clear
that if our total black money is to the tune of
Rs. 20,000 croes to Rs. 25,000 crores, through
these bonds we are going to net just only
about 4 or 5 per cent of the black money that
is there in the market. The Government does
not claim that through these bonds it is going
to liquidate the entire black money. It is a
pious effort, a noble effort, in that direction.
This black money is already there whether we
issue the bonds or do not issue the bonds.
Even if the scheme had not been brought
about, the black money was there Th, only
thing was
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that it was not being used and it would not be
used for the good of the people. Therefore
through this scheme we are trying to have a
portion of the black money in circulation for

the purposes of our national economy.

Sir, it is rather amusing to  know

that whereas on the one hand our opposition
friends like Mr. George Fernandes, do agree
that black money is being generated at a rate
of Rs. 20 crores to Rs. 30 crores per day, on
the other hand they do not approve of this Bill
that has been brought about to partially
liquidate the black money. It is there. Its
liquidation is a must. Sir, what is the harm
after all if a part of the black money is brought
in circulation into our national economy and
used for the good of the people? Even the
Wan-choo Committee had said in its report,
"If the black money existing in the country has
to be recovered, certain concessions would
have to be granted to those who have it." That
iy why by this scheme we are going to grant a
few concessions. In fact these concessions are
of persuasive nature. We ar, trying to persuade
them to just part with a portion of their black
money for the general good of the people.
£fc>, there is nothing wrong in trying to
extend the benefits of the black money to the
people at large by allowing its transformation
into white. It is ridiculous, Sir, fo, any
Opposition leader to say that th, previous
attempts to take out the black money have
failed and that therefore no attempt should be
made for that purpose. In fact, 1 am referring
to what our Opposition leader said in the other
House. Dr. Subramanian Swamy said this. He
said that since the first three attemots could
onlv net Rs. 200 crores of black money, it is
no use following
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this policy and pursuing this scheme. Sir, I
would like to point out in this connection that
Mt. Everest was not climed in just one
attempt. Several attempts had to be made. If
one attempt fails, if two attempts fail, it does
not mean that another attempt should not be
made. And this is a very pious attempt
because here our Government wants the
cooperation of black-money for improving the
national economy. This cooperation perhaps
cannot be understood by our Opposition
friends that it is possible. They may be a party
to the generation of this black-money, but if a
portion of that is going to be pumped into the
national economy, they just raise a hue and
cry-
w} AT AMIERWT - o Ao
Fo qifzm 7z 7. . (sFANT) THAS
gge & lzal qi |

SHR P. N. SUKUL: Mr. Bagaitkar, I am
not going to yield. I did not disturb you. Sir
yur (hon. friend, Sardar Khushwant Singh is
not here. He might be partly right in mention-
ing in his editorial in the Hindustan Times of
the 14th January that "the scourge of black
money cannot be controlled by palliatives and
half measures." This is what he has written in
the editorial. But these palliatives hav, their
own role to play, and not so hardened
criminals may perhaps succumb to this open-
hearted invitation for participation in the
noble task of building up the country's
economy for the common good of the people.
The National Herald has rightly termed the
Ordinance as "yet another chance". This i the
heading of its editorial of the same date
because if those who have black money do
not avail of this chance, perhaps they may not
have another chance.

Sir, as our Opposition Members have
expressed  themselves, so have our
newspapers. They are also rather sceptical
about th, utility of this scheme. In the
Financial Express of
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the 14th January, T read an editorial and it
said that this scheme "is a moral and
infructuous" and the paper even went on to say
that "one year from now, the Government will
find that while it has forfeited its
respectability; it  hay  gained absolutely
nothing in return." This is not true. This is
sheer pessimism. Already despite  th, fact
that this Bill has been taken to the Supreme
Court" we have neted about Rs 80 crores.
We could not net Rs. 200 crores as envisaged
by the Finance Minister or by our experts. Had
this scheme not been taken to the court perhaps
we would have got Rs. 200 crores as envisaged
earlier. But still we have already neted Rs.
80 crores o' Rs. 82 crores. Personally 1 am
hopeful that after this case is decided in the
Supreme Court, we may get even more than
Rs 1000 crore, through these bonds. Sir the
Free Press Journal of the 14th January in its
editorial said, "It is an evasive exercise".
And the paper asked, "Will the new mop-up
operation help to reduce taxes in 1981-82?"
Now, since  the budget has already been
presented,  that paper and all those =~ who
might have thought on those lines must have
seen that taxes in 1981-82 have been reduced
by our Finance Minister, by our Government
of Mrs. Indira Gandhi. The Finance Minister
said in the Lok Sabha oi the 19th of March
that if the Bond; Bill is struck down, 'more
taxes may have to be levied upon the people.
There lies the utility of this scheme. In
anticipation of netting Rs. 1,000 crores
from these bonds, so any taxes we ar, not
levying. And actually I congratulate  our
Finance Minister who this time came with a
budget in which  there  have been large-
scale concessions in income-tax and in
other direct taxes. I do not share the
misapprehension propagated by our learned
Opposition leader; about this Bill and I
firmly believe that this process of gradual
transformation of black money into white
money will go a long way in doing away
entirely with our fiscal blackness in future. I do
not believe in grey money, it is
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white money only. If with black money you
are purchasing bonds, you are simply
whitening the money. No other term should
be used for it. It i white money. So the
Finance Minister deserves laurels for this
piece of legislation that seeks to invite black
money into circulation into the country's
economy and enable the people to be
benefited by the same black money that poses
a danger to our collective well being. It is
good that this schem, has been kept totally
independent of our tax system, and no holder
of these bonds can claim any relief under the
tax laws °n the plea of purchase of these
bonds. These bond, will also not interfere
with the assessment of wealth tax. Inviting
cooperation of black money in our economy
is really a revolutionary step. But the people
who matter have also to share the spirit of
this revolution envisaged by our Finance
Minister otherwise the revolution may abort
due to our own shortcomings.. .

SHRI SADASHIV BAGAITKAR: It !s a
counter-revolution...

SHRI P. N. SUKUL: ... from your side.

Then, Sir the Indian Express of 5th March
published an article with this caption; "Will
CIA and KGB purchase the bonds?" That was
th, heading— "Will CTA and KGB purchase
the bonds?" Personally 1 do not know what is
wrong about it. If they want to purchase the
bonds, they should be welcomed. Anybody
wanting to purchase the bonds should be wel-
comed Mr. Bhandare said, "I am going to
purchase the bonds I do not have black
money but T will buy them with white
money." But why should CIA and KGB try to
augment our coffere; if they are not our
friends? Why should thev inflate our coffers
if they are not friendly to us? And if monev !a
to be paid in Indian rupees, T <!(>e no harm
in KGB or CTA or anybody purchasing the
bonds. At least
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to that extent our national economy is going
to be helped.

Another plus point of this scheme i  that it
provides a facility of bank borrowings against
the collateral security of these bonds.
However, simultaneously effective measures
have to be taken to check th, generation and
proliferation of black money. Severe
punishment including detention has to be
there. And although our Finance Minister
does not agree, I personally want that, if
possible demonetisation should also be
resorted to. I read the proceedings in the other
House the other day where somebody said, "If
demonetisation takes place, then our economy
will be stalled for a few months." It does not
matter; a few months would not matter so
much for such a big country like ours with so
many crores of people if it is going to result
ultimately in good to the society, in good to
the economy. Honesty has got to get its
premium ultimately; everybody agrees on
that. More stringent measures have also to be
pursued simultaneously. Administrative cor-
ruption has also to be checked ruthlessly. All
measures should be taken to purge it. Our
hon. friend Mr. Bhandare, said that it is black
money which is responsible for corruption in
our society I do not agree with him.
Unfortunately, accordingly to me, it is
corruption which is responsible for this black
money. Resort to corrupt practices has led to
accumulation of this black money. So it is
corruption that is responsible for this
accumulation of black money and black
money is not so much responsible for this
corruption.

The Government of Shrimati Indira
Gandhi, and Shri R. Venkataraman, therefore
deserve to be congratulated for the
formulation nf this bold and realistic scheme
for checking the proliferation of black
money. The Wan-choo Committee had
suggested reduction in the high rates of
taxation in the country, x would request our
Finance Minister to see that the sug-
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gestions of that Committee are studied in all its
aspects with a view to revising and rationalising
the existing tax structure of the country.

[25 MAR. 1981]

In fact every such scheme may have certain
plus points and certain minus points. They are
bound t, have. And as our Prime Minister is
reported to have said in Madras on the 11th
January 1981, we must strike a balance between
the plus and minus points and in a mixed
economy like ours we have to follow the middle
path or the golden mean...

AN. HON. MEMBER: What is that?
SHRI P. N. SUKUL; This bond scheme.

In the end, I wish to congratulate once again
our learned Finance Minister for having
conceived such a good scheme for unearthing the
black money and curbing its generation as well as
proliferation.

With these few words, I support this Bill that
has been brought forward.

At st wrga fraw  aTgarere
wEEa, § = fadaw & adr ogani
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FIE UEAT @W BWT | AR wET A
At ? faggm &@w 1w @
AT g9 FT FAT TEAT AEA
T W qg TN Q| A OF
@t dimEr gy ow 3T e a9
T AT g wEel ag | faw a7
# fgrgerm & diaTe w23 WA AT ©
fas g+t ot g®IT Ag w@r A9
AT THHT YA A HZBT T AN T
feir & 1 37 9w =® F19 89 &
oI Adrz wgr Gwa | #Eiw e
WA § g% e wwEr fan
forgm zor famr &t afvaemn & Zeir
9T wmE sE AR &r g )
yiw 0w g w g & awddasi
17 A WO T 6 & Ar
BiZd FAlfa IR A0 WK WG W
#4 " & | iaAda W sl wEw
arg-arg qd H e ad& S amr
o GET @il B OTANT FEHE TR
ferma & wrn W0 & & wTEG
Famr =gAr g f& fador w40 St A

=1l :N_&ﬂ)

g
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H4T UF q9A % FAT W TH| 534 H
F21 41 fr 7zt 9T wwad T Fw
oF gem| Faw ga F e gaea
T HEA T T4 W F, aw 0w
T HETA ® WIS 11 @WE G
qa4T wEr 2 1 faeAr # o7z weE
av #% # feselt & e adY o faaan
FUAR IRAT H AX F 198 TN F
a0 #A1 A9 F Ag WA FT gEA
Aff 2 1 wT AF wWw AT AT AW
/T Aavy, [ A7 A w3 I
fe ww wEdr gad s werfa A8
T ATAT A4 aF  WT FIA g T
ERS ST T I T 6 0

SHRI RAMANAND YADAV: Now you
come to the point.

ot aErfn s AMETTT ¢ FHiFT 7T

71 w7 @ §7

=t A wEa frm . & amy
Fgr AT § 5 oga A wiw -
Afaw stirarw arafasaeat w1 a7
F¢ an =ifgn ) femgeaa & wles
FEH@A gar foadr =rer wr o ogae ?
orTEr AR g 5 g A@
frafaar &1 Fadr saer ard o
20 #4f ¥ fgegeam & adr & Iaf
FE | wdT 0§ oawAIw §owmAR
AwE ZT 4T FIAT AT A0 AAT
w81 | fa% zme 1 & 7 Wibsta
femgeam & 160 0T w0 AAAT
Ze § AT FAT F 1 TAT FT -
o1 q weai 2 7 owid ¥ ST@Er
ZMT HIFC GT TANT FLAT § WL
giEwaw aeqrq faaF & Fawr o
aifegt & 3 wrwma #4T F ) AOA
AT AMF 47 77 7% FA@f A
&1 wrar g frafr o35 af 73 &
AT HEl qeAT TAR A ER FAT
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q3qr | FAT ey wA ST Fraer
AT A0 AZ Far wEy | faa w947
st s /g ge § o frsy ar aqdl
i fergeam WOoditaagran W
fasdt ade-wm g8 1 wiw ST §
fa Fre-wiETs ww W ¥ oadsr
T W w4 F 1 TR A A A
FAFT  TE@AT § 1 F-RAETE
# qm faoir Wz waer, a7 9F
F47 &, Awq fggsam & wor wadr
# win FEATEIE R FIT FL, AT
9 HAF A OAG woAl F 1 W A
g fv feegrwm W wm maar
at =4a 1 T@r @ 74 foadr 20
am Fmad wifaa qio weargs faaq
& aqde &1 & a@ar o fgegEaa
¥ @fa-Faa 9 gAe 707 At
&1 werra faw greadat 97 adr
g5 & | NI A ATAl 93 [A0 FI
o7 % vt gar g 1 famgEaa Woma
uw af 4 qar grad 3 ) fegEm
¥ w7 A% fRer F weA AT AT
¥ q@Ee A B e A &, T4
faeeft ® o ot gwa & e was
AFATAT  @AAr ST qA WG
i w4 A fg7 wE0 93 war
ferr gwi & | 57 weAT § UROR
FIA-ER FT, HIH F FT1 12-12
A 15-15 @@ 9T g | faq 7wm
TN AMA-ET 12-13 AT /NI ®IFHT
ITq =T w4 w9 ST Z,
AR ATY TG HIA( T G &1
ams w7 aw feir e far & 7
QAT JwEd F A1 & 77 A900
% f5 wer 377 w0 &1 wA Rz ®eAF
Z 1 TaH mwoT e seria oA
it ? migy Fiar 2 fE qeed fas
2 FOT 16 A AT G FEOA IO
F | WEA AN TF T L, FT TIM
arq 77 F | AnT #7302 7 25 gAw
ER G R O B CA I o [ A B O
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oM ¥ o et Azm 8 7 qget an
5@ WA g w0 & ARl a7 fan-
AT FFar &1 w9 29 TS TIF
fad | 39 a9 8 FATCAIA A1 F9T
AT &1 wwa 41 | w5 fmE Al
F Aa7 § 7 WA AT g7 GH FTa
¥ T@E™ q¢ I AFEA FE A7 AW
faat e ga fagrer argw 7 &
waEal 7 & osm dW =9 gebe @
SATET ATHT g9 Al AR aFa § |
ag drq T sfoers g7 o W &
fan w=me giar & 1 & sgar g
fe wrs waEw W S @Ev @i g
IHF FiL H W awd F F AN
uEET £, weH WA § oW d
i At § fal faegE
& fea & arge F=r &, dur wwAT
&\ { ug agAT =g f o s s
zq fam W o=t 3 A 4 W oEET F
@ # ug wean fyoam A g oaw
RIS ¥ TW W FIAT AES 8
ford Fw &A1 2 ¥ owm FT A
& Agl fAwm wva & 1 Wi ww
FAA T F% fgrgeam ¥ wwfa ¥
15 ®nr @ 2 oSt o e
T AT A wyver wwle wfsa s
ar TEEST won gaar wmfe et F7
@ ososlt A1 § oTW oA ¥ ommww
arg @t gw & fem dav 1 wmw
T AW Gy A Faed fr o
wEHT 10 «r& ar 15 &rd i SR
q1 wwfe agi @ wwar g1

grawnug (A famarey A
qig ) @ wn g siedl EHIEERs |

it wigAl AgA fAaw . W w9
10 @T& AT 15 #@TE AT HAT A
¥ sy fag fegeam & oF #1gT
gar & f& o &0 F 99 A
sqiEr & geafe A SEAT OEE
gor @ afer FuE W ¥ fear

[25 MAR.

1981]

& Exemptions) 138

van IQRI

WteAT &1 A2 OF dgT weer FEd
AR | FTAT AT AT wAW WY HTA
a7 & fawad ¥ fag o & san
T A0 X FA AT T9 2 Hiw
HITH Tg AHIE 34 AT 47 HET
A AT AE Fr @ o fad-
T HTH 9T, FHWE] ¥ OATH T,
"I FAZ A1 AT FH FLG, W AT
I A /1% qE gn, W aw
Tl AR & §re &t wEr
GET, a9 aF gWErT gq EE ATAT
TE | H gEE a0 g owe mra
i o aF g AT dmer w5
faasr atfes ardr gofoas amd
geft Wi F1E AT g ey ST
IAE ATAT AT FIA FE AT AT
ag a1 WY FvE grm, amdE Eni
AT a13 9T 39F1 afysre 7 4fag
ff @g ari-dz gifr g9 &0
FL | FAT WG GHT FHIAT 44T 397
71 & T g R ag At 25 g FAE
war 2 e fawraw oo aww
g oah | Wi gre iIm WA
AT FHY FT g9 9T 99 TE 8,
qW THY 99 F 99 @ § W 3
% A o7 fafuq wd zgawar w941 @
& | W FL qTE A AAC AT
T (zart aAT & 77 99 =W F@
g &t afwm &

wft 5 fam T@a e #r
0% & 7g o w1 nar  fw e
A7E @ FTA =g T 940 AF AAT AL
AT TET QYT | ATFT 9 T
TEIT FAT §, AZ AEl AAAT TAT £ )
ag |9 ar et 2 7 owe fEea
wwzd T § fead wa ey 27
fadwer wew a3 faar,
I HHMA & wR AT 29 faan,
fwa & O s gq 70 fawenT
Tt fgwa ama 7@ & feegmm
B o WA SATAT AT A GET FEAT
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¥ ag & UF WIET FAAH ATHT EGIGE
st & ot faarfzar ot &, qrar F,
ST qieT AEf mEdl W M g
weFl W ata g | fegem #
HeFl T w10 T wT LT HI
F@T  war gar g 1§ AT
e 3T A1 AT T2 WIE | TaT
f& ZUw ¥ 10 FUT FIC F AT
A AT & 0 A RF TEN PO
VT FT AT ERIL AT &1 qFT H0
gy wEt, W i dE !OE%
qrady ArEar & oFaF e dww
2, TEm T "ET g, I9E O
THIT A, 42 A8 A=e FIT 9E,
ag exvafas g wwe fAaEmAar
F AT F1 OBEFT EAA AT
faerrfast &7 TrAATE WIT S=Aa Al
foe Fa0 AAT 99 FE HAA0 T

99 raTsae () faEEIAm i) :
g AT #FfAT

ot wE A wqgafam o oatag §
QY 7T FAT T wEAl /g g
AT FEEIT UF FHHIAT FT FIOAT
qfre | sz oofr I AR T AeA
i g A A TE ¥ A ew e fadm
w7 gerf ST @191 T FET 7030,
g« q¢ 7 AT F g § g
Wl ot W mATT AET A1 oFrar
B IO W09 @I ENT | OWIT U
ZaMT, &1 FATE, A1 FAT I A1
aq F¢ ertre | gadt S, forr s
q wrAdl F Az w1 A el wiv
#r 2, faady ot Sa9T w97 gl
& uwr g aEy 9T it
% g F I T & 9T aF A
THAT T= T FT A9 avAg @
7 AwAT | AT WIT F TR 2
ar =L, wriafas, "/ wwee,
i laazarey & fac ox adiE
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qrek 9 a9r § W ag 9z 2
dar f& #F wmEk maT A gA0
FOTaA AT TIAT AT | AT FEA
Fr ®AT AAET A AT HT AU
am ag & za% Q¢ #wra w4@T
wary garq fagdl fv wfras
qrF8 21 H1e ag fEegEaa oA
FIAT 97 FIHT &1 FH FL | 97
uq TN Teg W AT qa oA oIv
AR qA4T FoA A®q wag 3y
an w faw ¥ ®F g atEar
At fqa & foraa TEamal w0 3iqmAr
Feq & WEr fraar § me AT
o= fgeaT @ 2, 94 AT oZ7 R
TAFT GAGT qEN BT AFIT AT TIF0
frraics o et RT griagr F
fer & & sawr aedq Far § AR
WAl agiar & fadaT st g &
e fas #1 s oAy 7 O\
a7 aqIgE |

SHRI N. P. CHENGALRAYA NAIDU (Andhra
Pradesh): Sir, | support the Bill brought by our Fin-
ance Minister. There is no other way to bring out th,
money which is hidden by the blackmarketeers and
others. This is the only way and he has gone all out
to bring his money out.

Sir, in today's  'Hindustan Times', there is the
Finance Minister's love letter written by Mr. Rajinder
Puri. Sir, he says in that letter; "Sweet heart, I
could not makea more open declaration of my
love for you than this could I1? Then why are you so
shy, hiding yourself away from your darling
Venky?"  Sir, in that letter, he has come out and he
wanted ty marry the Black Girl. To marry the Black
Girl, he wants dowry also. And to get the dowry, he
has given all concessions—the bearer bonds will not
be touched, and there will be no wealth-tax on it.
Sir, I can understand if he collects the wealth-tax on
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that. He is not even collecting the wealth-tax.
So, he loves the girl so much and the dowry i
so much that he has given all reliefs and all
concessions for these people.

SHRI SADASHIV BAGAITKAR: Then,
are you opposing the Bill?

[25 MAR.

SHRI N. P. CHENGALRAYA NAIDU:
Sir, even though he has given all these
concessions, people are not coming forward
to give their daughter the Black Money, to
him. That is the trouble. Is he old or
something like that, I do not understand.

SHRi ARVIND GANESH KULKARNTI: Is
that letter written by a lady or a male?

SHRI N. P. CHENGALRAYA NAIDU; It
is written by Mr. Rajinder Puri.

SHRi ARVIND GANESH KUL
KARNI; What is the wuse of love
between two males? What are you
talking.

SHRI N. P. CHENGALRAYA NAIDU;
No, no, It i; about the Black Girl...

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE); I would
request Mr. Kulkarni not to talk of
homsexuality.

SHRI N. P. CHENGALRAYA NIADU; It
has " writte, t, the Black Girl. There is
another thing which I want to quote from it:

"I hope there iy no misunderstanding
between us. I know that cruel circumstanceg
has often thrown you in the company of
strange men and exposed you to the
seamier side of life. You are naturally
suspicious. But believe me, sweetness, my
in-tentious are strictly honourable. I am
offering you marriage and respectability".

Thi, is the respectability which also he is
giving. Even no, they are not coming
forward. Because there is a case in the
Supreme Court perhaps they are not coming
forward and that
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may be one of the reasons, to which Mr.
Bhandare also referred. This may be a reason.
But, Sir, this black money, if it is idle with
these people and if it is not brought out fo, the
development of thi country, the poor people
will suffer. For this purpose he hag gone all
out to bring out the black money and he has
assured them that no tax will be levied on
them and no wealth tax will be levied on them.
So, this is a very good offer for these people.
But one thing I want to say. When a good girl
is taken away by the Mafia type people or
som, fellows, they will not leave her so easily.
It is for Mr. Venkataraman to go and fight
with them and get the girl back. Otherwise, it
will not be easy for him to get the girl. There-
fore, it is for him to take some stringent
measures to get the black money released from
these people. Sir, what are the causes that lead
to the generation of this black money? Then,
there is not only black money but there i also
yellow money and there is red money. You
call it black bonds if you call thig black money
black bonds. You call them black bonds,
yellow bondy and red bonds. What is thi
yellow money? When our exporters export
things, they bloat th, priceg and take thig extra
money from foreign countries and put them in
the bank; there. That is called yellow money.
Then there is red money. When the other
countries export something to our country, that
bloat the amount that we have to pay here for
those goods. It has come in the papers that the
CIA and the KGB ar, doing it. These big
countries use this money in elections and also
topple the Governments "1™ this red money.
So, Sir, 1 do not know what our Finance
Minister is going to dc, to do away with this
yellow money and red money. This red money
is also very dangerous. These big countries
can spend that money and they can turn the
tables on us. It is very dangerous for the
Government. So, they must take action
regarding this red money and yellow money
also. Otherwise, if you only concentrate on
this black money, ther, is no use, These other
moneys also must be controlled.
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Sir, why is this black money generating. |
think the only reason is high taxation. Our
hon. Finance Minister has himself said that
when the taxes are reduced, he is getting more
income-tax collections. That i true. So, when
he believes in that he has to reduce the tax.
When one man earns a lakh of rupees, if he
has to pay an income-tax of Rs. 70,000, he
will get only R,. 30,000. That fellow ,ill
naturally try to conceal the income. That is
how black money is generated. So, Sir, you
hav, to do something to reduce the tax late so
that everybody happily pays the income-tax
and they do not conceal thei, incomes. Now,
for these Bearer Bonds there is no wealth tax.
But the other wealth you are taxing. So many
fellows are keeping their wealth, houses and
other things in benami name, and not in their
own names. If it is in their names, th,
percentage of tax goe, up. So, they are
keeping it i, other name, and avoiding wealth
tax also. To overcome this problem, you have
to reduce the wealth tax also so that these
benami transactions are not there. These are
the two main measures which the Government
has to take. There is no using of saying, what
if we reduce the amount, we cannot get (0
much money for the welfare of the country.
Definitely, you can get more. Some people
say that the black money in the economy is
ten per cent. This is not right. It may be about
two or three per cent. But if you allow this to
grow, this two per cent may become twenty
five per cent sonn Hence, you should put this
down with an iron hand and see that there is
no black money in the country. For this
purpose, you should take stern action.

Take, for example, the question of
smuggling. Why is there smuggling? There
are so many Indians in foreign countries.
When they come to India to visit their
relatives and so on, they give some presents.
When you get it, Mr. "Venkataraman wants
320 per cent tax on this. How is it possible?

[RATYA SABHA ]
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If you increase the tax, you will be | encouraging
smuggling. That i why, i frem the Middle East,
from Dubai and. other countries ships come with
smuggled goods and they are unloaded into boats
here. You can purchase anything. Now, instead of
bringing the thing and paying tax, customs duty
and so on, you can purchase it in the market, on
the roadside, at a cheaper price. There is ng use of
concealing these things. If you want a pen, if you
want a scent bottle or j a shaving blade, this is not
allowed here. Everybody wants Gillette double-
edged blade. This is not available in the market.
But this is available on the roadside, from the
smuggled goods. We purchase it. What is the use
of saying we are not getting them? We purchase
these blades. To> avoid at aiggling, you should
allow these things to be imported. When ! I ask
for an import licence, it should be given. Let the
price be equal. At least, you will be getting the
tax. You are not getting the tax now. Without
paying the tax, they are getting these things in
ships and selling them here, tapes and sc, many
other things. I would request the 'hon. Minister to
look into these i  things.

Now, Sir, another thing is that we have some
motor manufacturers in our country. \There
are only two people. One is Fiat and the ether
one is  Ambassador. These  are rotten
vehicles. One person took this car to
Nepal. He wanted to be honest and he wanted
to use our Indian carj  in Nepal. But the Nepal
Government ;  said that thisis unfitto go on
the roads.  He could net use it.  This is the
condition of these cars. Here, you are not
calculating the cost of manufacture and every
year, they are increasing the price by Rs. 10,000.
Now, it costs Rs. 64,000. From Rs. 28,000 inl
.three years, it has gone up toRs. 64,000
and the Government has no control over
them. The quality is also very poor. You do
not touch Birlas and otha, fellows. At least, T
can understand in regard to Tatas. I They
are manufacturing some better
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stuff. The Premier is a better stuff. The worst
of it is the Ambassador. The Government has
no. control over them. You do not allow the
other people to come in. We have to purchase
the imported car, in the black-market. You
are encouraging this. To avoid this, you
should give licences to more companies to
manufacture cars. If you do this, there will be
competition and the prices will come down
and there would not be any blackmarketing.

Six, I wish him success in his love affair
with the black girl. At the Same time, I would
request him that he should look to the
comforts of the other people also, and he
should see that taxes are reduced and t'he
customs duty is also reduced.

SHRI JASWANT SINGH (Rajasthan) :
Mr. Vice-Chairman, Sir, I rise to oppose the
Special Bearer Bonds Bill, 1981. The hon.
Finance Minister very assertively said and
claimed paternity with this measure. I would
like to, remind him about an aphorism which
talks of paternity always being questionable,
whereas, maternity i an

established fact. The hon. 5 p.m.
Finance Minister is a very

honourable man and it is an
endearing trait to find quotations of poetry
lacing the somewhat dry fiscal matters with
which he 'has to deal. It is a reassuring sign of
humanity. Specifically on the measure of
whether black n~oney should be controlled or
not, whether this Bill should be opposed or
supported, one has to go by the declared aims.
The Finance Minister says that this bill is
with a view to reducing liquidity in the
economy, controlling prices and finally
"canalising for productive purposes." In a
vacuum one cannot question or dispute either
of these things, that black, illegal money
should be laundered and made legal i
perfectly right, that prices should be
controlled is unquestionable and that this
money should go into productive use for the
society's benefit is a] so perfectly acceptable.
So far as the Intended .aims of t'his Bill are
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concerned, there can be no dispute. It is when
one puts these nims on the anvil of possible
success that one begins to question whether
the hon. Finance Minister's aims will be
achieved or not achieved. I think the 'hon.
Finance Minister is—I would slightly
paraphrase it—in "most need of blessing and
'Amen' stuck in my throat". .That is Macbeth,
act one, scene 3, line 33.

Now if one were to apply the tests, the
question of liquidity, the question of
controlling prices and the question of putting
into productive use this particular measure of
the Government, I think a different scene
emerges. Before that, however, on, has to
question the periodicity, the repeated number
of times that such measures have been taken. I
would like to have one very short quote on
this subject. A lot of other hon. Members,
both in this House as also in the other House,
have quoted but they have not quoted this
particular aspect which is in the hundred and
twenty-third report which says, I quote:

"What has perturbed the committee more
is that floating of one Voluntary Disclosure
Scheme after another has helped in the
creation of a class of tax evaders who not
only kept on concealing their income and
wealth, but had been taking advantage of
immunities and concessions available in
this sheme. The number of such tax
evaders is not small. In fact, the representa-
tive of the Department of Revenue
informed the committee during evidence,
that a test check made by them had
revealed that a large number of people have
availed themselves of both the 1965
scheme and the 1975 scheme. In the cir-
cumstances, the committee feel that a far
more prudent course for government would
have been to provide in the 1975 scheme of
Voluntary Disclosure, that a person who
had already made a disclosure of his incom,
and wealth under any
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earlier scheme, will not be eligible to make
a declaration."

This is tne submission that I wanted to make to
the hon. Finance Minis- 1 ter. It is perhaps not
too late to make such an amendment, and the
thing that It am submitting tor your
consideration is that by enabling people to
subscribe to such schemes with a kind of
periodicity, is not one keeping the ill alive, one
is, in fact perpetuating it. That to my mind is the
most telling failure of this particular measure.
This measure in any case is attempting to cure a
symptom It is curing symptom it is not at-
tempting to cure the malady itself The symptom
is the creation and existence of black money.
But why black money comes into being, that is
not attempted to be cured by this particular Bill.
The question in the minds of the subscribers
who would go to these bonds would be that it
does not matter if we do not sub scribe here,
five years from now, or seven years from now
there would be another such amnesty and I
think this kind of mentality, this routine
periodicity of amnesty to tax-evaders defeats
the very purpose which the Government has in
mind—which is laundering of the money,
regularisa-tion of the money and legalising it.
To that there "can be no objection and that
much would be acceptable and a welcome
measure. I do not have much time I would like
to quote..
I

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): You have
only 14 minutes.

SHRI JASWANT SINGH: How much
have I taken?

THE VICE-CHAIRMAN
BISHAMBHAR NATH PANDE):
have already taken 7 minutes.

(SHRI
You

SHRI JASWANT SINGH: On the test on
th; anvil of liquidity, I would not stand
between the esteriasm of
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the two economists as to whether 'liquidity’
would in fact be drained or not drained, or
whether it constitutes M 3 or some other
category of liqudity. My submission would be
that black money as such presupposes, a
subscription to these bonds as such,
presupposes that there is availability. Thereafter
there is an incentive. Firstly is there availability
and there in the bonds itself is there an
incentive, such an incentive that the benefits
accruing to the tax-evaders who are currently
utilising that money in any particular form,
thereby earning as much as 30 or 40 per cent
return, would be negatived and there are
sufficient incentives now to launder that money
and to legalise it. May I here just read out a
small portion on the question of incentive:

"Whether even a concession of. this order
would be sufficient inducement for tax-
payers who chose to evade paying taxes in the
past can only be conjectured.”

There is no certainty. A question mark is
placed on the whole future of the bonds by the
Supreme Court immediately the purchase dries
up. I would 1 proceed further by quoting:

"Much would obviously depend on the
climate for compliance which the tax
administration can create and also the
expectations of tax-payers in regard to
possible changes in tax rates on regularly
declared incomes. It shoud, however, be
plain to anyone that an asset like the special
bond, provides a safe haven not only for past
but also current incomes and therefore it
would be too much to expect that people
would not avail of this opportunity to reduce
the burden of tax on their current incomes by
putting in their current surpluses as well into
the special bonds."

The hon. Finance Minister has  answered this
too but whether they put



149 ™Me Special Bearer [25 MAR.

Bonds (Immunities

it into the Special Bonds, or whether liquidity
is drained off by the white becoming super-
white is a matter of conjecture. I do think,
however, that this aspect of routine
periodicity, combined with an absence of
sufficient incentives, though by itself it may
appear as if there were great incentives,
“wealth tax", incom, tax, gift tax, capital
gains—all these factors are there, lead towards
a failure. This basic lack of incentive
however, is in the absence of a proper climate
of Confidence.

The third test ~ which the  hon. Finance

Minister has placed  upon himself is
"canalising it for productive purposes".
I do not know if  encouraging

subscription to these Bonds is indeed the best
manner of putting this money into
productive purposes. I could quite easily
come up with suggestions, but then my
suggestions do not have the weight of
being implemented. I have  no doubt in
my  mind that the hon. Finance Minister
has  given  this matter very great and
very considered thought. 1 would read
out one more portion: "It  would not be
wrong to take the view that even if the
Government did get the equivalent of Rs. 500
crores worth of bonds by way of
conversion of foreign exchange and possibly,
say a maximum of another Rs. 1,000 crores by
direct subscription, the Government would,
even then, in the process, have sacrificed
principle and morality for temporary
advantage." To most of us the present
move is a confession of failure. This
defeats the purpose be-hinds the bonds. To
most of us the present move is a
confession ofthe total impotence of the
tax-gathering machinery. This is despite the
fact that the  enforcement agencies, at great

cost to the Exchequer, have expanded
many-fold  without yielding corresponding
results. The problem is that if one
goes to Hardwar, one goes in the

assurance that the waters emerging from
the source of Ganga are pure and therefore, by
dipping or bathing in  the Ganga at Hardwar,
one would be
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purified. But if the origins, if Gomukh itself,
were tainted, then any number of baths that one
may take at Hardwar would be no good. The
question here is of differentiating between the
symptoms and the malady. The Special Bearer
Bonds Scheme is an attempt to treat the
symptoms. There are many reasons why we are
facing a situation like this. Instead of going into
an analysis of wily we are—faced with it, may I.
through you submit to the hon. Finance Minister,
a suggestion about these bonds? I would submit
that past beneficiaries, that is, those who have
subscribed to earlier schemes of disclosures,
should not be permitted to be beneficiaries of this
particular scheme. This should be a principle
accepted for future schemes which, inevitably,
would be brought about with a kind of routine
periodicity. I would submit for his consideration,
if you wish, why not leave these bonds open for
subscription for ten years? Thirdly, if you do
wish to canalise it for productive purposes, why
not have, instead of subscription to the bonds, a
deposit made in a Bank—in any case these are
nationalised banks—and make the income and
wealth arising from those deposits free from
income tax? Why not consider monies utilised
for charities, for rural drinking-water, for rural
health or any such kind of developmental
activity, invested in a certain period, as eligible
for such benefits as are now being granted to
these bonds. Why not have a 'basket of options'
instead of a single-point theory, like in family
planning? Now you have a Special Bearer Bonds
Scheme. Earlier you tried the Voluntary
Disclosures Scheme. On an earlier occasion you
tried something else. Why not have a basket of
options because if you do wish to cure this ill
once and for all, it has to be in this fashion? I
think the conceptual remedy which is the most
important aspect for eventual, essential success
of the scheme, must comprise of three essential
things. Firstly, we have to have electoral re-
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forms. This is beyond the pale of the hon.
Finance Minister's consideration altogether.
But the Gomukh, the Gangotri of all ills is
ourselves. We create this problem. It is not
just the Treasury Benches. We are equally to
blame, and it is we, the politicians, who are to
blame for creating the pollution at Gomukh
itself. We start our political careers with a lie,
when we talk of Rs. 35,000 as the set limit.
And 1 think unless there is an electoral
reform—a meaningful electoral reform—
directed towards purifying Gomukh, such at-
tempts are bound to fail. I would also submit
that it is a very sad sight to see Indians failing
within India but prospering outside. If the
hon. Finance Minister were to carry out a
study, which indeed he must have, as to why
we fail in India and why do we prove a
success outside, he would find that it is
because of the conditions imposed, here. Free
the individual. It does not make sense

to me. . . (Time-bell rings). Just one minute
more. | shall not take more time. As I was
saying, it does not make sense to me that the
hon. Finance Minister reduces taxes and at the
same time brings the Special Bearer Bonds
Scheme. It would have made sense to me if
after a reduction of taxes the enforcement
machinery would have been geared to act
more vigorously. One more thing. This
business of licences, (quotas, permits is an
aspect in which the politician, the
businessman and th, bureaucracy all act in a
tandem Unless we do something about break-
ing this chain here, there is no cure for the ill
which afflicts the nation. It is with a sense of
unreality that most of the time one participates
in such debates. I would be grateful to the
hon. Finance Minister to consider the points
that I have made. 1 know that it is not in his
power to make any amendments whatsoever
in the scheme that he has put forward. I do
submit that the scheme, even if it succeeds
numerically in the monetary
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sense, even if it succeeds in garnering,
gathering a certain quantum of money, it
would most certainly fail in the totality of the
concept because this would certainly not lead
to the eradication of the ill of black money.

FugATege (1 fasaeay T §i9) -
AT CTeeE giEw Sft, wigw 13 faae
AR AR CANEA S re S v -
AN HATT FE )

S YIRIAE qig4d : qE W OAT
fad war w7 €1 woF F9

s afte dte wezrd (I ada) -
wad A1 wiEr g fagar 7w e
nM WAT A7 TF F Ag T A@AT
qMEAT F | WM FE wA WAL FA
g feamr w3 4 @ A A
5

?

Faawne (o fagawr g aig)
OF THT H AT UF AT H AT
AT & 1

tafto ®o wEmwd - q1few @
WML AT AT AT siUAl /gl | I
THT A7g ¥ AL AT AT FA T @A
A% gn @wt @ Wt A fada o

Sir, T want your ruling.
\ 4

Bl Thalase "AET © HIT  THE
rzars difyg fw ag @re 3feda-
gTH AN WO OF @ AT A Al
FAFT HEET H =y fae awar

aft gat ar afeqrEr @ £

SHRI G. C. BHATTACHARYA: I am only
saying, without any disrespect to my friend
Mr. Ramanand Yadav, that I want your ruling.
At least you tell us the procedure you are
following in calling the Members so that a
uniformity may be followed very time. Will
you spell out what...?
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THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): There is
no ruling. There is no question of a ruling.

SHRI G. C. BHATTACHARYA: But you
follow some procedure, Mr. Vice-Chairman.
This House is run with a procedure. This
House will be run well when there is a
uniform procedure for conducting the
business of the House. I am only trying to
know from you, Sir, the procedure for calling
the names of the Members of different parties.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): The
procedure is that first the recognised parties
are given the preference and then the
individuals.

SHRI G. C. BHATTACHARYA: Then it
means that when the names of all the
recognised parties exhaust the turn of others
or Independents will come. (Interruption),
Then, in that case, this procedure becomes
your ruling and it should be followed
uniformly every day. All right, I bow down to
it. But if there is a violation any day, what will
be the consequences, you can well understand.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): You have
taken nearly five minutes, which will be
deducted from your time.

SHRI G. C. BHATTACHARYA: I was in dark
about the procedure. But now ycni have
mentioned the procedure and you have given your
ruling. I would only wait to see whe- , ther your
ruling i; observed in the nature of a ruling of the
Chair.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): It is not a
ruling” but it is a question of procedure.

I TIRTAE QEA | F{-0AT5057 =T,
faa 47 st 7 1o Avce iz F A
o1 wearg Gm fEar g, § za@n
awd @ o 3 oAt A fay w3 oan
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Al VAT @A ;- AR, AH
auar g fe fadar wifzqt 70 1fz
quE g1 75 7 1 TR A ANSAR A
AOFIT &, T FIVGAE H, T (A4 7,
g faTgare §1 T gaEA oSt
qgt g @ w4a £ 1 zEfAv §
I9% gdiw Feqr 5 A1 Fa7 T99F
i gz fga @< I30A0 F, IIH AW
qadx &t |
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MR. DEPUTY CHAIRMAN: Before I call
Mr. Ramakrishnan, I would like to state that as
you all know, this evening there is an
important lecture going on and the honourable
Finance Minister has also to go there —in fact,
h, hay already gone there —and he will be
coming late, so it will not be possible for him
to reply today. What I propose, therefore, is
that—all speeches and his reply will be
finished today and tomorrow at 11 A.M. the
Finance Minister will



161 The Special Bearer
Bonds (Immunities

reply after which there will be vote. After that
there will be Calling Attention, Tomorrow
being the last day Special Mentions will be
there in large numbers. The debate on this
will be finished today and tomorrow only the
Finance Minister's reply will be there.

SHRI NARASINGHA PRASAD NANDA:
You cannot exhaust the list today.

MR. DEPUTY CHAIRMAN: This has to
be finished today.

SHRI GULAM MOHI-UD-DIN SHAWL
(Jammu and Kashmir): Why not you allow us
also to join the function where Mr. Callagen
will be present? Why accommodate us by
closing at six? The list cannot be exhausted
today.

MR. DEPUTY CHAIRMAN: It is only to
accommodate you that the Finance Minister's
reply has been put off. The debate has to be
finished today itself because tomorrow being
the last day will be a crowded day. We will
have a lot of business, such as Calling
Attention and a large number of Special
Mentions and certain  Bills. Yes, Mr.
Ramakrishnan.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, the hon. Shri
Venkataraman has saved me from
embarrassment, since I rise to support this Bill
on behalf of our Party with mixed feelings. If
he wa, present here, it would have been very
embarrassing for me to make some of the
critical observations which I want to make, as
I have great respect for his honesty and
integrity

I would like to know from him about his
repeated assertions on the paternity of this Bill
both in the other House and in this House. He
said that he is the father, the mother, the brain,
and everything. While I do commend him for
thinking of this Bill, 1 think it can at best be
only a palliative, not a permanent cure. My
friend, Mr. Bhandare from the other
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side, while speaking on thi3 Bill, said that
black money is like cancer, and as all of you
know there is no cure yet for cancer in the
world. Similarly I think there can be no
permanent cure for black money But what
surprises me is that the Government has
thought it fit to come out openly in this BUI
to recognise black money itself. The Bill itself
talks of black money. We all know that such a
thing as black money exists, but it is not
defined anywhere as to what black money
means. So it becomes rather curious when the
Government which has to look after tax
evasion and things like that recognises such a
thing as black money In the Bill.

Secondly—of course this is rather
technical—the face value of this Bill, namely,
Rs. 10,000 is stated in the preamble itself and
not in the definition clauses as is usually done.
This is a very small thing. What I do not
understand is that when it is freely said and
debated and written in the press that the steel
industry has Rs. 500 crores of black money,
the film industry has Rs. 100 crores, the
cement industry has Rs. 200 crores of black
money—people in authority and out of it talk
about these—why the Government is not able
to unearth this black money from those people
in the legal way through in-come-t*x raids
and all that. Is it because of political
corruption? That is the logical conclusion one
arrives ot now-a-days we hear that income-tax
raids are stepped up. What is the follow-up
action taken against the industrial houses after
the raids? They have got pressure lobbies,
they have politicians and they have people in
the Department. They do so many things and
get away as if nothing has happened. In these
days it has become a fashion for industrial
houses to be raided. It is just like having T.V.
set; and now-a-days having video sets. It is
prestigious for an industrial house to be
raided. If an industrial house is not raided,
then there is something  suspicious.
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Or, it may be that he has not reached that
affluent class or that influential class where the
raids mean nothing. People have become
immune to raids these days. So, the
Government must do something more drastic
than this sort of palliative thing and, if in the
wisdom of the Government, they feel that the
stage has now come in the Indian economy
when black money should be rooted out once
and for all, then, Sir, the only answer is
demonetisation. And, Sir, keeping in view the
realities of the situation, I strongly urge upon
the Finance Minister to go ahead boldly. (Time
bell rings). Sir, I have got nine minutes and I
have hardly taken four minutes. I would request
you to give me more time.

Sir, I would request the Finance Minister to
come forward boldly with the measure of
demonetisation. Taking the practical difficulties
into account, let him start with demonetising the
100 rupees notes and that is the only answer if
black money is to be flushed out of the country
once and for all. Sir, he has in his reply to the
Lok Sabha debates said that he is not entirely
ruling it out. He has also said that he is using all
the methods, Soma dana, bheda and danda and
that danda is going to come and that he will
come forward with other tax schemes if this
scheme fails. He has said so many other things.
But I would request him to consider this
suggestion because that is the only way in
which the Indian economy can be allowed to
have some relief for some twenty-five or fifty
years. This was tried in Argentina with great
success and I would request the economists and
the politicians and the demigods in the North
Block to apply their minds to this.

Then, sir, about the scheme itself: The time
involved is up to the 30th April. Even though
for the financial year 1981-82 they have taken
it as Ks. 800 crores, naturally, the scheme
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is to close on the 30th of April and the time is
too short, Perhaps, Sir, if the Finance Minister
wants the schem, to be a little more efficacious
think some more time has to be given. There i
the case pending in the Supreme Court and their
judgment will not come so soon and the
Supreme Court will take its own summer re-'
cess and all that and, so, Sir, this should be kept
in mind.

There is another thing also. There is a free
talk these days that some quota syst«m is being
evolved for collecting this money for these
Bonds and the Chambers of Commerce all over
have been talked to by influential people t, see
to it that they ensure that the scheme bocem; ,
success. If that is so. then, Sir, the Government
should have some rethinking on this because
this way they are exposing who the persons are.
That I mean, that they know who the per-song
are who are having the black money, but they
want to be hypocritical only. Then, Sir, there is
the talk of the CIA and the KGB and all those
things t, the effect that they are going to buy
t'hese Bonds. Sir, I would request the Finance
Minister not to bother about it. Already these
agencie; ar, there in this country and their
presence is there in a large measure and by
buying these Bonds they are not going to dis-
rupt the economy any further. Of course, one
thing in thj connection I would like to say. If he
is going to endanger political corruption—al-
though I am digressing from my point. I will
have to say this—I would like to say that even
jn our State of Tamil Nadu, the Agriculture
Minister there has said that a number of cor-
ruption caseg are there against the politicians
including the former Central Ministers. Some
peopl, have tried to take advantage of what he
ha, said and are trying to make it aopear that he
has talked about the Central Ministers indulging
nr corruption. Sir he has even clarified in "The
Hindux* of yesterday that what
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he said wa, about the former Central
Ministers. He has clarified that he has said
that, cases are there against certain former
Union Minister; only. Because much has
come out in the paper, about this, I have to
clarify it. He hag not said that the present
Central Minister; are indulging in corruption.
So, he is not against any individual Minister.

Then, Sir,,, I would jay that he has, in hi
Budget, reduced taxe, to the extent possible
nd exempted a number of people from the
tax net. I would say that in this country you
have got to encourage people and you have to
give incentives to them for a man ha; to earn
money in the hard way. We have got, at some
stage or the other, t, reduce the tax jlab. For
instance, there i a person, a professional, say,
a doctor, who also has black money these
days, or there is a lawyer—there are so many
professionals—and suppose they are having a
huge amount of black money. They will stop
making it if you say that if they earn Rs. 75)-
the, can give fifty rupees to you and retain the
balance pf twenty-five. This wa, they will
have the incentive to do their work and earn
in the proper way and thig is the proper way
and this is the on], way you can arrest the
flow of black money.

With these words. Sir, I thank you and 1
support the Finance Minister and wish him all
the best. He says that he hopes to succeed in
his scheme. But, Sir, if he does not succeed,
let him spare us further tax burden and let
him go in for demonetisation. Thank you, Sir.

SHRI SANTOSH KUMAR SAHU
(Orissa): Sir, I stand to support the Bill and
oppose the Motion that hag been moved by
Mr. Jha.

Sir, if you critically analyse the objectives
of thig Bill, you will find that there are three
basic grounds which have been covered. Sir,
the first point is that black money has to be-
come a seriou, threat to the national
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economy and the Government admits that
black money has become a serious problem to
the national economy. And to canalise this
money for productive purposes this Bill hag
been brought up. The last point is, for
effective economic and social planning it ig
necessary.

Sir, if we analyse three basic points, the
first point which comes before us is, what is
this black money? After hearing all the hon.
Members, I think from both the sides, every-
body agrees that it i; a deep malaise in our
national economy. This black money create a
lot of evils, it helps hoarding and"black
marketing and invokes inflationary trends, by
causing artificial scarcity of rare materials,
and a lot of evils in our national economy. It
hag been qaid even to the extent that it moves
another parallel economy, so that there is ,
large-scale suffering of the people ag a whole.

Sir, it is unanimously agreed that this evil of
black money must be eradicated Black money
has a pernicious effect. and as Mr. Bhandare
has said, it is a cancerous growth on our
national economy, which i; going to jeopar-
dize the national goals and objectives. Sir, I
want to express at this point that though we
agree, black money and th, whit, money have
"® different currencies nor one can find out at
one place the whole thing. Income-tax raids
have been continued. Black money has so
much polluted the atmosphere that it is not
possible to fizzle out the whole scheme at ,
time. So under compulsion this sart of BUI
has come. The Finance Minister wants to have
Rs. 1000 crores roughly of black money into
the national stream for productive channels.
Sir, as you also know, it is not only a national
menace, but it is a menac, in many of the
developing countries and developed countrie,
with  different  political  set-ups or
administrations. We have seen, in the socialist
countries where there is no right to even
private property, where there is almost no
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private trade, black money is creating a
menace in their economic life. It is very
rightly aid that we must try to curb out this
malaise from our national economy and try to.
find out certain strong measures by which this
menace can foe removed from our country.
Now, Sir, this Bill has come. Aq ha; been
pointed out, and ag Mr. Bhandare ha; also
pointed out, I have all the apprehensions. Sir,
a man who purchases bonds of Rs. 10,000
today, after ten years, will get Rs. 12,000, on
maturity. Apparently, from the face value it
seem, that the rate of interest i, 2 per cent,
which is the minimurQOj the incentive given to
the man who purchases these Bearer Bonds of
1991. But Sir, my apprehension is this. If we
calculate, a man who has white money of Rs.
10,000, if he goes to the street how much he is
taxed. Taking the cumulative "effect we find
that there is a reasonable apprehension that it
will keep the morale of th, honest taxpayer too
much defeated and it will create a lot of
apprehension, in hi; mind. This is a very
important thing.

The Finance Minister has been trying to
search this black money, which js running ,
parallel .conomy in the country. Sir, you must
take the risk. Either you will the serpent or the
serpent killy you. Thi is the problem. Earlier
also, w, introduced such schemes, but they
were not totally successful. In 1975 e tried to
declare the accounts and give som, scope for
the traders. Some scope was given for the
traders. Only 200 crores of rupees came.
Now, th, Finance Minister is expecting that he
will mop up about 1000 crores of rupees. It is
. tip of the iceberg. It is g fringe of the
problem. There are many other points. We
have to go deep into the problem. We have to
go to the root of the cause a, to why there is
this black-money and what is the size df the
parallel economy. The International
Monetary Fund
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Committee lias told that the root
cause of this problem is the tax structure
which is  very heavy and th,  harassment
which a  tax assessee has to face. It
sometimes create, in him a tendency for  this
black-money and hoarding.  This is one of the
problems which the  Finance Minister should
look into. I am very happy and I congratulate
him that in this Budget he has tried to relax the
income-tax law by which many middle.clas;
people at the fringe level of income-tax will
not be required to go through this pernicious
process. It is more important to know the
source of black-money or unaccounted for
money. Some of the big business house, or big
businessmen are doing legal transaction and
certain other transactions of which they are not
keeping records and, in this way, black money i
generated by  these undertakings. It creates
vested interests which give further rise to black-
money vitiating the economy of  the country.
We know that the famous economist, Prof.
Nicholas Kaldor, estimated that 200 crores of
rupees is the unaccounted money in the
nineteen hundred fifties. Twenty-one
years later, in 1971, th, Wanchoo Com-
mittee  estimated that it is more * than
1400 crores of rupees. Now, it iy mor, than
10,000 crores of rupees. This amount of black
money will increase in future.  Therefore, we
must be very careful. The Finance Ministry
must look to it and find out how  this
problem  can foe  solved. For that, we
require the  structural reforms in income-tax
and other taxesso that the people, those who
are honest tax-payers, would come forward to
pay the taxes. = We agree with the Finance
Minister that this black-money i; a sort of
serious threat to the national economy  and
this Bill has been brought forward in order to
canalise some portion of  the blaok-money.
For that, we need effective economic an”
social planning. We haveto go to the root
cause aa to how this can be eradicated.  This
has become a gigantic problem. For that,
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structural reformg ,re needed. Of course, e
are very happy that the Government is aware
oj it and a Taxation Reforms Committee
head-ed by Mr. L. K. Jha, hag been appointed
which will go into the tax structure a"d the
problem of tax evasion by the big houses. Ngw
it is very important that these points are
carefully looked inty by the Finance Ministry.
Definitely the income-tax raids must continue
so that there i; check on this black-money.
But thig Bill ig the necessity of the times. The
Finance Minister hag brought it because h,
cannot mop up 10,000 crores o'f rupees with
raids and this money is multiplying in thi
country. Therefore, I stan™ to support thi Bill.
It is timely. I feel that what the Finance
Minister has said in the Lok Sabha about
Sama, Bheda and Danda, is enunciated in
Kautilya's Arthmhas-tra as effective steps and
action should be taken to eradicate this evil
and these steps must be found out.

[25 MAR.

SHRI BHUPESH GUPTA: Sir, I rise,
unlike our Mendg there, to oppose the Bearer
Bonds Scheme. Thi, scheme has been
universally condemned, practically by all
sections of the press, including the ones that
support normally the present Congress (I)
Government. It has also been condemned by
the economists in the country, the whole lot
of them.

Sir, a far as the press is concerned, it is not
possible for m, to give all the quotations. But
let me quote the 'Time of India' which cam,
out with an editorial within two dayg of the
promulgation of the Bearer Bond; Ordinance
on the 14th o'f January. The editorial wa,
captioned, "Black Money Bonanza", ,nd the
editorial rightly commented, I quote: "Owners
of black money have never had It so good j'
This ig the comment of the 'Times of India'.
Then, Sir, another newspaper, the 'Business
Standard' of Calcutta observed on the same
day i.e. on the 14th of January,
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and 1 quote. "Hoarders, racketeers,
blackmarketeer; and the ever-expanding
population of black money operators could
not have dreamt of a better New Year gift
than the bonanza offered in the form of
Bearer Bonds by Mrs. Gandhi'y Government."
In similar strain, all the leading news, papers
o'f the country, including the 'Hindustan
Times'—edited by a Member of thi; House,
Mr. Khushwant Singh, have written.

Then, Sir, we have the damaging remarks
in connection with a case or a certain petition
on this issue before the Supreme Court. The
remarks came from, several Supreme Couii
Judges. I am sure the hon. Minister is aware
of how the Supreme Court Judges reacted to
this Bearer Bonds Scheme and made very
caustic remarks. Nothing seems to have upset
the Government. Then Sir, there have been
many other criticisms and I need not go into
them and it will take time.

Now, Sir, I wish to make one thing very
clear. Thigy is not fchat innocent a cheme
formulated by the Government. I make bold
to say that this scheme is the result of a
collusion, of a deal between some people high
up in the Government on the one hand and th,
monopolist and the black-money hoarders on
the other. The deal has been backed up by the
corrupt officials and politiciany, who have a
stake in thi; Bearer Bonds Scheme because
they would be in a position t, escape the arm
of law by investing in the so-called Special
Bearer Bonds. Such a deal never takes place
without the collusion and the liaison between
those in power and those other, who hoard the
money, sir, you will remember that when th,
bullion wag auctioned. ye came out against it
and we said that there wa; a deal. And we
stand vindicated today by the Puri Report. I
am sure, some day, .. shall gtand vindicated
when we say that  behind  thi black-
money
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Bearer Bonds Scheme, there i, a collusion,
there is , deal, and it has oeen done with the
full knowledge that there are some people
identified, why would be investing this money
in the Bearer Bonds Scheme. In fact with an
understanding with them, thiy scheme i
brought into operation. That is why, Mr.
Venkata-raman, our friend”" is so convinced
that there “iU be an investment ¢* Rs. 200
crores in the current year, 1980-81, and that
there Will be an investment of another Rs.
800 crores at least in tb* 'next financial year,
i.e. 1981-82. Where does he get the courage
from? Wher, do the convictions come from?

6 P.M.

SHRI NARASINGHA PRASAD
NANDA: Sir, ,on, of the Finance Ministers
are here.  (Interruptions)

MR. DEPUTY CHAIRMAN: There is ,
Minister sitting here. The Finance Minister
will be coming just now.

SHRI BHUPESH GUPTA: This is an act
of corruption. I charge the Government—I am
not concerned with individuals here at the
moment— with having entered into on, of the
most  shameful, blackest, scandalous,
ignominious economic deals with antisocial
profiteers, blackmarketeers and black money
hoarders not only within the country but
outside. This charge remains. I will not be in
a position to prove i* in the absence o0? a
thorough inquiry by a tribunal and ! do not
know whether there will be

ich an inquiry. But let the nation enow that
we have information that it bag been planned,
secretly discussed and tiien there had been
some talks and negotiations. But the scheme
wa, conceived and the Ordinance was
promulgated. It has been born in secrecy. Sir,
corruption is the birth history of this and I
know wbat, win harmen. Corrupt officials
will invest now. You will
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not be able to catch anybody. I know some
relatives—I will not mention specifically—
oT some of our Ministers and ex-Ministers
and other; who have accounts in Hong Kong,
Frankfurt, Switzerland and in the United
States of America.

DR. RAFIQ ZAKARIA (Maharashtra);
And in Moscow.

SHRI BHUPESH GUPTA: Well, I dy not
know, may be. I have no knowledge. They
have some accounts and these will be now
invested in bearer bonds, illegally held
money, crores and crores of rupees will be
steadiy transferred to India because bond, are
already selling in some of these countries. Sir,
thi,, is another thing. Now you will ask me the
names. Then you will ask me do not mention
the names. But if y°* P~ voke me, then I will
mention the name. But do not ask. I do not
utter such statements unless I have names,
numbers, som, idea of th, amount that they
have, may be a little exaggerated, because
how can I get the exact figure. But some such
thing I have. So, that will fee there. It is a
perfect political deal. A deal that corresponds
with other deals.

Ou, friend, Mr. Venkataraman is saying
everyday how he has reduced the taxes, the
marginal taxes " 67.2 per cent to 66 per
cent, and this year again reduced the
surcharge by 5 per cent from 7.5 per cent to
2.5 per cent. The other day in Bombay he
promised that it would be brought down,
marginal taxes to 50 per cent. All the time he
iy promising to them, the big business people,
that their taxes would be brought dow, to 50
per cen, marginal taxes. I do not know. His
speeches are there. So, this is the He. This i a
part of the deal, appeasement of black money.
And we know many transactions have taken
place during the last on© year where kick-
backs and pay-offs have been there. These
monies will now come in bearer
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bonds. They will be invested, I have n, doubt
about it. Yet, you may have the satisfaction of
mobilising this money. Corruption ,nd then
mobilisation. Som, day, we will hear that the
bandits Of the Chambal valley hav. been
asked to deposit thei, money and granted
immunities because we hav, to mobilise
money to meet our budgetary difficulties. Is
that the way to meet the budgetary deficits
and the budgetary difficulties? 1 would ask
you. Why not offer them then? They are very
honourable. The Chambal valley bandits are
much more 'forthright and honourable than
the cowards, the traitors, the black money
holders and the anti-social hoarders. These
bandit, com, and loot openly. But these
people corrupt th, Ministers, buy up officials
and invest in black money and ultimately
some of them even get Padma Bhushan. Is it
the way? (Time-bell rings). Sir, I have just
started You know very well that we are not
concluding the debate today. This is the way
we are treated. Why should we suffer?

I am finishing. I am also tired. I do not feel
like speaking about it. What is there? What
ha; come of us that we are discussing these
thing3? What has come to us that we discuss
the black bonds scheme? Some day, we Shall
be discussing Chambal money recovery for
the Budget and the question of giving
immunities to the Chambal dacoit, for the
services they have rendered tq the nation! We
shall he discussing this perhaps in Parliament,
if this i the rate at which we are going. Sir. 1
will give you one or two examples. My
friends, you do not know things. You suffer
when the elections come. It iy they who mess
un th*y» things, these two or three benches.
The-,, mess up these things. Not a'! of them.
Some of them. You think, we do not know?
We know where the monev is and how it, is
oassin?. Everybody knows i* nowadays.

[25 MAR. 1981]
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There were three ,chemes earlier. There
was the Tyagi Scheme of 1951, the disclosure
scheme. Then, there was the 1965 Finance
Act amendment, the block scheme. This ,as
the second scheme. The total money
disclosed in fifteen years wag Rs. 267 crores.
Out of thig money, the Income-tax levied, the
revenue earned, wag only Rs. 61.23 crores.
This is all that we got. Then came the
Emergency scheme of 1975, the Voluntary
Disclosure Scheme of 1975. A sum of Rs.
700 crores or ;0 wag disclosed. O, this, we
got some money as tax. About this, the Public
Accounts Committee of which Mr.
Narasimha Rao was the Chairman had stated
in their 123rd Report:

"The representatives of the department
of Revenue conceded in evidence that the
actual addition to the economy of the net
wealth is not Rs. 841 crores, but may be of
the order of Rs. 200 crores."

Then, Sir, the Wanchoo Committee had
earlier said;

"After careful consideration, we have
come to the conclusion that some remedial
measure; should be taken immediately if
the problem is to b, tackled effectively.*

That Committee recommended demon-
stration, ceiling on cash holdings, acquisition
of movable property. Then, they said:

"The bearer bohd; scheme is a poor
substitute even for the disclosure as it can
cover only tfliack money which i; not
invested and i* lying i, cash."

This i  the finding of the Wanchoo Committee.
The Wanchoo Committee wag against such
schemes. The Public Accounts Committee was
against such schemes. All the suggestions
which have been made up to this time are
against such schemes. Yet, we have such
schemes by the Gov-
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emment. Sir,’ this only shows that the
Government does not care even for the
opinions of its " committees. Mr.
Narashimha Rao was the chairman of the
PAC. They made some observations of that
type. (Time bell rings). Kindly bear with me
for a minute because this is what nobody has
mentioned and here I flunk it necessary to
show you one or two things. This is what i
said in the Wanchoo Committee's report, 1
quote:

"We were informed by the Central Board
of Direct Taxes, that there were several
instancey of the same set of persons taking
advantage of all the three disclosure
schemes, which would belie the theory that
such schemes help to rehabilitate the
repentant tax-evader who i desirous of
mending his ways ¢ ¢« « We consider that ,
disclosure scheme is an extraordinary
measure, meant for abnormal situations
such as after a war, or at a time of national
crisis. We ar, convinced that any more
disclosure schemes would not only fail to
achieve the intended purpose of unearthing
black money but would have a deleteriouy
effect on the level of compliance among the
tax-paying public an” on the moral of the
administration."

These are the remarks. Now, Sir, going back
to Khe history, in the 1958 Professor Kaldor
was brought to this country to investigate
the3e things. He suggested an integrated
system of taxation. According to him,
unaccounted money wa, of the order of Rs.
200 crores. Those recommenda-tion, were not
implemented faithfully. Then the Wanchoo
Committee was appointed in 1971 which said
that the unaccounted money wa, of the order
of Rs. 1400 crores. They also submitted an
interim report which the Government sought
to suppress and did not finally publish. In this
they recommended demonetisation. These
recommendations were not accepted.  They
have expressed
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strongly against such things as the Bearer
Bond Scheme and some other schemes.
Parallel economy is not attacked. About
parallel economy in our country there are
various estimates given. It is not just in the
form of money.

Parallel economy represents net only money
but investment, in buildings, jewellery and
other trades. How much cash is held and
how  much otherwise is held, I cannot ay,
but it j, estimated that about Rs, 25,000 crores
to & 30,000 crores would be the order of
parallel economy in our country.  And it has
been built up by whom? It has been build up
by the multinationals, by the =~ monopolists,
by other traders and so on. (Time bell
rings); I am finishing. Now nothing i being
done. Mr. Ven-kataraman has given
them the licence. And surprisingly, in
the other House Mr. Venkataraman has
said that these  people, these black-money
holder; are making sacrifices in buying the
Bearer Bonds. Do you know what he says?
He says that 10 years hence the value of
money will go down.  Rs. 10,000 or Rs.
12,000 will become Rs. 6,700 after ten years.
So, Rs. 3,300 they are sacrificing; this is the
sacrifice they are making. Therefore, not
only we are rewarding them, but the  black-
money holders ar,  the martyrs, are the
sacrificers. I do not know whether Mr.
Venkataraman will propose that the black-
money holders should be given Tamra Patra,
because they are the patriots, they are
making such sacrifices! Now such things
are beinguttered by the Minister. He
calculates it. The money value will
decrease because ot the operation of the
black market, the inflation rate will be
7 percent and then Rs. 101.000 would
become Rs.  6,700. Thus  flhey  are
sacrificing Rs. 3,300 after 12 years.
What a wonderful thing? This is the logic
(Time bell rings). Sir, you are ringing the bell.
I do not wish to fake too much time. I have
given you enough things. We have had the
experience of the pre-
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nous three or four schemes. In the | ryagi
scheme of 1951 we got something. In 1965
scheme 60 per cent they had 'to pass as
taxes, inthe ;1975 scheme also they had to
pay taxes from 25 per cent to 60 per cent Under
this scheme, there is a reward—no tax,
exemption from capital  gains, exemption
from gift tax, exemption from, any enquiry.
You may be the greatest thug going round, you
may be the biggest black-marketeer. You are
supposed to be a man of sacrifice if you buy
black bonds.

[25 MAR. 1981]

What else could be more scandalous? You
stalk about morality. I's  tthis morality?
'Mr. Jain, why are yousitting here? You
may sit there. Don't pollute yourself by
sitting here. You call that morality!  This is
the most immoral measure I can ever
imagine. I cannot imagine a more
obnoxious, immoral and shameless
measure than thes, b'lack bonds.  Instead of
dismantling the parallel economy, well, Sir, our
friend goes to the crowd of the big business in
Bombay and say, "Buy black bonds; otherwise
I shall raid your homes". Is is a joke? He goes
and tells Birla, "Mr. Birla, Ibiuy black
bonds; otherwise 1 will' have a raid on your
home". Wonderful thing!  Birla will know
he ijg a charlatan. Is he a charlatan? You
are a Minister of the Government.

MR. DEPUTY CHAIRMAN:: That will
do.

SHRI BHUPESH GUPTA: That will do,
Sir. I know such matters should be discussed
at length. I am very sorry we do not have
much time. Now that you want me to
conclude .

MR. DEPUTY CHAIRMAN: Thank you
very much.

SHRI BHUPESH GUPTA: I do not know.
I can give lots of facts and material .

MR. DEPUTY CHAIRMAN: On some
other occasion.

SHRI BHUPESH GUPTA: ... to prove its
economic impossibility, to

& Exemptions) 178
Bill. 1981

prove its economic absurdity. He expects
some money from it. My quarrel is not how
much money he will get. Even if you get Rs.
1,500 crores, black money remains black
money, crime remains crime. If by
committing dacoity, you get, instead of Rs.
10,000. Rs. 20,000, it doe; not mean that
dacoity becomes acceptable to me. That is no
argument for me. Those who are morally
decrepit, those who have lost the moral face,
those who have become bankrupt would
mobilise the resource; from the top
multinational big business or others. These
are the people who now worship the black
money and you say. "they are the people
whos, help I need to build up the national
economy". Yes, the black money should be
attacked, some Members have said that.

Now how the money will be spent? You
know it will itself b, a parallel economy.
Every note will be a parallel economy.
Collateral loans you can get by mortgaging
the Bearer Bonds. Money wil be got from
the bank. It will pass on sometimes at a
premium, sometimes at a discount. And all the
children of the Ministers and ex-Ministers,
their family members who Siave over the
years accumulated huge  fortunes in
numbered accounts in the Swiss banks and
elsewhere will be absolutely free to bring this
money back to India and present it to their
relatives as Bearer Bonds. You will not
have the right to ask them, "where did you
get it?"  You have no right. Can you
imagine more corruption?

MR. DEPUTY CHAIRMAN: Now please
conclude.

SHRI BHUPESH GUPTA; All I say is, I
do not have words of condemnation.

MR. DEPUTY CHAIRMAN: You have
already said enough.

SHRI BHUPESH GUPTA: In private life,
we condemn rape and simU*r other crimes.
This falls in that
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category in economic life. A monstrous,
sinister and most heinous crime this
Government has committed. And it will one
day regret that it committed such a crime
because those whom they are seeking to
appease because o: their collusion with them,
will let them down. These are warnings. The
monopolists and the  black-money-
hoarders know how to strike against the very
hand that feeds them. I oppose thii Bill. I
oppose this Ordinance. And I can only
express the nations condemnation and
anger. I am sorry that some of my
friends, because of party whip, had to speak
for it. I wish some of them had not spoken
because I do not believe that in their heart of
hearts they would support it. Can they
reconcile themselves to this dark deal whic'n
Mr. Venkataraman and others in the corridors
of power have entered into a deal with the
tycoons and thugs of the parallel economy.
Sir, it seems you are very satisfied with
this  black Bearer Bonds Bill.  All right, I
condemn it and I sit down. Some amend.
ments are there. We will see.

SHRI G. C. BHATTACHARYA: Mr.
Deputy Chairman, Sir, I rise to oppose this
Black Bill dealing with black money. I also
support each and every word which Comrade
Bhupesh has said.

But I want to add that this political deal has
got two or three very serious implications.
This political deal will not only expedite the
establishment of an authoritarian and family
rule but it will also, in that process, destabilise
this country and may lead to balkani-sation
because of foreign ramifications. As some of
the very important economists have said,
intelligence agencies of foreign countries may
take advantage and will take advantage of it.
Earlier they were doing it clandestinely but
now they will do it openly. Not only would
they intensify their activities now, but they
would also try to see that this country is pres-
surised to accept their ideas and to
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go to their blocs.  So, the object of this Bill
will be self-defeating.

Now you may, Sir, say, what are your
concrete suggestions? The ostensible object of
this Bill is to control black money in order to
save the economy. Sir, as Mr. Bhupesh Gupta
has said, this will not control the economys;
this will not save the economy. It will ruin the
economy because it will generate more black
money 'both in India and foreign countries.
Secondly, Sir, as some of my friends have
said, these Bearer Bonds will encourage
political corruption because these bonds will
give them respect and respectability. Increase
of political corruption in any democratic
country and any developing country is not
good. .All my friends there were saying that in
every capitalist country black money is there.
But if you are to give such a concession in a
developing  country, the danger of
destabilisation there is more than in an
established country. Therefore, if it gives rise
to political corruption, there is the danger of
destabilisation. The destabilisation process has
already started. Now it will be expedited.

Now let us come to black money and how
to control it. You cannot control black money
in a capitalist system unless you have some
basic electoral reforms. Sir, what happens is,
the relationship between the black money and
the political system and the political parties is
such that any attempt to control the black
money will meet with stiff opposition from
the political party Iwhich wants to have
unlimited powers and wants to perpetuate
their authority. I will give you one example.
During the last Emergency, there was some
consultation among th, top bureaucrats and the
political leaders as to the measures to be taken
so that it could electrify the whole situation,
the whole country. Somebody said: "Let the
hospitals be clean. There should be more
facilities in the hospitals so that the common
man who is suffering can get some relief." In
this way, some such suggestion came up.
Then one person
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you keeping quiet? What is your Idea?" Then
he said, "If I say something, you will not
accept it." They said, "Why not? We will
accept." Then he said, "Enforce t'he Essential
Supplies Act and prevent adulteration." "This
is a very good thing. Everybody is affected.
This will electrify the situation. We can
accept it." "Sir, I have got something else to
say. When I say 'stop adulteration' and we
have to enforce the Act, we will have to net in
some important businessmen and traders.
Then you cannot ask me "No, don't touch
them." Then the political leader who was
there on behalf of the ruling party said, "Baba,
we will have to intervene because they are the
persons who give us money. If they are
touched, what can we do?" Therefore, you
kindly see w'nere the linke is. The link is
between the political leadership and the hoar-
ders, blackmarketeers. They said, Whatever
he is saying is absolutely impractical." The
link is there. You cannot snap it. It has been
tried, but it has been found to be impractical.

Then the other link is with the elections.
When I talk of the pollice-reforms, I have in
mind the fact that the political parties for their
various activities are spending crores of
rupees, both in elections and also for
defecting Members, “for maintaining! certain
Ministries, for defeating certain Ministries.
For fighting elections, crores and crores of
rupees are spent and the person and the party
which has the money can keep themselves in
power. This is what happens.

Then, Sir, we have demanded that every
political party should submit its audited
accounts by the auditor suggested by Vne
representatives of the recognised political
parties and the Chief Election Commissioner;
from amongst themselves, they can choose
one or two auditors for each and every
recognised political party and let that report
come and be discussed in both the Houses of
Parliament. Secondly, we have said that many
people now cannot fight the election
because it
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has become so costly. In a capitalist system
like rtftie one obtaining in Germany, they are
having a democratic apparatus. There the
election expenses are met by the Government.
If we have that system, we will save in the
election expenditure. We have talked to the
persons concerned and they say: "Give us Rs.
20 crores only and we will be able to
implement this scheme". We are campaigning
for these two reforms. The Chief Election
Commissioner, Mr. Shakdher, has also
reported to the Government and submitted
this suggestion, but we are very sorry to say
that the Government has still not considered
it, has not even replied to it still; and I do not
know whether the Government will act on
this. Due to that, we complain and say that
this should be done. These are the practical
measures that should be taken at the political
level.

The other measures are that the high
denomination noteg like the 100-rupee and
50-rupee notes should be demonetised. Some
of the people in the higher-up, say that it is
not physically possible. Perhaps, the Finance
Minister will also give the same reply because
this is a considered opinion, they say. I would
say that this is the most considered opinion of
the Finance Ministry whoever might have
come to power. Demonetisation of high
denomination notes is not a new pheno-
menon. It has been tried in many countries in
Europe and other places. So, there is no
difficulty.

Then, Sir, the black money is now mostly
invested in land, building and other
immoveable property which you will agree.
In other countries they have overnight
declared Vcie value of any immoveable
property to be half by government action. I do
not know why our Government cannot think
of this. These are not measures which have
not been taken by a Government in any other
country. So, if they are really serious, they
should immediately demoneties 100-rupee
and 50-rupee notes and also declare, without
any compensation, that the buildings
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throughout the country would cost half.

Then, Sir the Financ, Minister has
threatened with raids. Since independence,
have any monopoly houses which are
having the largest amount of the black money,
been touched? They have not been touched.
None of them.  They raid only some film
actresses, som, musicians, some play-
back singers, and some small fries
and some traders only to fulfil a
formality. What is the result? Rs. 60,000
crores is the black money in circulation, and
only Rs. 2 crores are gat as a result of the raids.
The Finance Minister says, "If this fails, I will
raid".  These empty threats should not be
given. These threats will not threaten any of
the monopoly houses or the big business
people who have the black money. But you
are only terrorising those persons who have
money but who will not invest in your
schemes. They have not enough
incentives. They will not do it.

What 1 would submit is this. This black
Bill on the black money is going to be a black
Act. The Government will do justice to the
present and the future generations '"by
withdrawing this. I know they will not do it.
But as a matter of my duty I am demanding it
because of the very serious consequences
both national and international, involved in
this.

Lastly—I am repeating it, on earlier
occasions also I have said about it—e since
independence no Government has been held
in such contempt as this Government because
tSiis Government, you g0 to any important
place, is known as the briefcase government.
This has become a laughing stock. With this
soxt of image how are they going to succeed
in mobilising Rs. 800 crores? If they cannot
mobilise Rs.800 crores, th, deficit is going to
increase up to Rs. 2,500 crores. And the result
is inflation and rising prices. One of my
friends, Mr. Ramanand Yadav, said that after
this announcement, the
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prices came down. He always gives some
correct information. This time I do not know
how he said it. After this budget, the'prices
have gone up. The prices increase .

Mr DEPUTY CHAIRMAN: Please
conclude now.

SHRI G. C. BHATTACHARYA: . . . has
been more than what was there in the last
budget. Therefore, this scheme has no benefit
at all.

MR. DEPUTY CHAIRMAN: Shrimati
Pratibha Singh.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): Last speaker?

MR. DEPUTY CHAIRMAN: There are
three more. '

sitagt wfawr fag (@19 -
Irmarats wEtan, % zw fam oW
q9gq wEA F AT THT ARG
AT H HY T FW AIIm
F ) Hy Azt 43T T ATAAM AITG
A wET E oAz AT g4 oA
a7l § At Txar fafzfaw
fager & az oA 92t 2 1
HAIFY TIT T T AP UIT W7 3
T 2E ¥ [ & ze fgs @1 swda
FF | FwS A 7 TG TO A
FaT #JFA 7, afxq frwa aqr A
A OATT A AT HIT FrET AT AR

g@ATIT F Z1¢T 7 zrRwilE ast-
Tq, IH 15 Fi F97 2HE] TE] OB
Y7 TEEITAT §O3F GIsar &1 )
Y AT qIYFIT w97T, 92 97 FFAT T
¥ oW IETEl WA g
g AMmre) 2 AT gE dpqrar 39

T FEA T g Aw wdr g e
frgaa &1 7 AT qEEIT &
amq  fzarg 21 q¥m 2 =R
7 QYT 27T 77 @il FIHRIT ST THI
qiwy s 2 A 38 qwq wd 98
faatdl 7 o 29 2 ag A HE)



185 The Special Bearer

Bonds (Immunities

F7 FEEAr Ffwaq afr gy 75
TR ¥, WM ZIEHS £ oA
9T T%IF £ ) A1 Fw S wrAw
s7 ¥ az Tawr #r feetfon w
W71 AT £ AT TAR FIPT AL
AFRITY F 1 wAR wEA H O ZA)
w7 F1 {67 99 ¥ Zr A7 AT
Z fe g @y g7 37 & AW A
w4, AT wraaefr witzr ws
T30 qreag g@ar 2 fx oA T
wraasr g7 sfzer aidr 1 avere O
Y worar wy w74 7 fEAT w90
¥t wv wrfor 3% AT AT At——
7 2 qEY AEy T @ gwfAw v
FATT TP F! WTIIWT FA-—HIIA
FI0 & FEM——r FATETT FT AT
TFIT W IAR AR TF AT ZETL
memAA gz faaw wg 2
f¥ 177 &0 a1 T F1 T 4L
z A gafag 71t 9 7z 77 TEA
AR oA R WA ' TAATE
a7 gifax = w7 fawewe
Tm & AT wfFm #r oam o

[25 MAR.

IqAATTA  HEIEA FAT wE 2
FI1UHAT & THHT ATV YT E |
el fan &7 Fow fu o own
Azl 2 AT FAr wAT F 7 AT
=q1T wT g R uw d7Aa TEav
FT T2 OF 0 owT TT oAWIIL &
AT FAT F T ogAiw F fem @ #
777 F rmwwmfE wERz, oar &
aar, wifafes g, Tgw, greas,
TE W IAT AFIA A THU AT
& f& fear w17 3% @ W
iz IFT ZA IVF 44, Fig A2
TAT ATE ® &t 921 fFar qar 2,
FfFa a7 97 &, IUFT IM T wIH
¥ oAma | agr I wwa Z, Al
VE TreAT wat A fre i Teafaz §

3%

1981]

i

& Exemptions)
Bill, 1981

a, FFAT] 7 |t 20 2AE0 (Ffziqew
fmar & &t arar g Fr ag war Far
2 7 gafqe grwamfy wirm, &
#gdflg e 17 aw FOTaAT FA AT
¥2q & o7 g Wt S w——fe
AFAMT ¥ TTF 97717 FIA E a7 747
THT A FP AT FT FAC AAA II00
3ia wgr fr s S ot wgr
T 2, wrE S A Al § T
7T FT G FOFT § |1 ag WiTHeE
yor 27 gm I fF oa o S
¥ o T & WmE AW @ yAw
wig % § FA A AT AFA @
f@ 4@, AT W ST IO 57
q¥d 21, IAET 0T AT fAwrE
aFd 21 A1 F a9 TEA MA e
AWM ATA WM ATT 4T AWE TR
7 HqI OAMA |

186

afaa 97 a7 ¥z 2 f5 o
HF FHA AL AT TTAT Hf—emd 8 17
ff WAATT AFEqT T FE, dar 59
AU T AW A AT AT AT AT AT
7, #}0(F a7 ¥ w39 fr 397
94 & faw & 7 dar awr,
o q OFE F oAA fAwle 2@
F A1 T® &1 WA AW [ AT Fw
F AT AW AW F7, W0 5w
Frd 20§ faFr 98 190 95 51—
#ift gm? w7, ww Aifaa
qAT FI FEIFF AT &, qEET
0 &, 41 for wfgr 2 & aroe &
IR IAET FAH 39 | HAT
HAETH §. WIEHA FIET &, At
1 A BTT F AW HEOI7Y
giza | & {aws qw ®6mE
R T IHE TH A AA ETT
dw 07 warEr 9A9 21w o0 w9
Fr feafg oy & faww az s
faara farz war ) @A a7 2 Afam
I THIATHT e VT /Y wawe

=7
=H

1

T

77



187  The Special Bearer [RAJYA SABHA |

Bonds (Immunities

[t st feg |

T g, 41 W WA wTWR A
zve fwen & &0 At &1 W
o faew 9v §9% & 27 AW § w4l
s fawre fanw gu &, asr aifeear
gt % % sar wmar 7 Fur fRw @@
Z1 OF TEAT E, 41 $1E W17 AT ot
z.7 #qif® 9TFes T 9 WY
2wl Tt &, 3w wifaw z fa-
Ziw &1 afg mw 9%, A Ian &
MIAE A7 w5 UAT AW g0 wgl f2a-
AGHE & HAG K 480 97 GIEA =l-
AT A FE B WE FELF OHI BT
g WU AT SeqTEd WIETEEE] § FW
AT & faRtawe ¥ 0F FET 20

A OF TTEA I & (@9
W17 9 AW @O KA §, o6% (295
H HeAga w9 &1 wE e g W O#
ag wEl Fegal f& o TE 4 W,
W gz 9 vz f& owm cqfefem
da9 a4 &, WY wET o, AfEA
fas Ter a9w wifadr #aw +Ff 2
G §T AT wRE B TEifes
§ A1 wvq fae waEr A w @ oare
geaarx g @ g gv ar W@
e ywe fFan, 3EE fes =
e 97 Swe wEl fear f& gw 7w
@z # wl (A% w0 wifvifez awz
AT T—WTE AWE {7 A Ave
T qETAAT FIET 4T 1 ZET T dww
giftofee aoe 2T a1 /7 2w
ZFT F AT T WIAT S @l
F wMrv@ w9 | I I
77 0 qrar w5 AT oqE fwEr E,
Fei A fasrearT & agr eqe fEar,
qE FAl w519 oqE famrraerr A
c 4!

T 3gia w21 g & g9 ;ome-
wa wifwafze, wdesz wifwfz
A7 sAdfeg wifwfes aszgw fea

& Exemptions) 188
Bill, 1981

21 7z St fawwnd @A § ovzw
fadiwamat #7 awg & ag dave anvew
AT A A wE & e A
& @ ¢, afww 3% dewe ww
q & AT g7 g s & ey 78—
Foifs T swa 2 fw w2 ¥ oac
wat ¥ df 38 A fag o
g1 0% 2, @ o Y mEvw =40
g swal i f5 wwga mdr q wEa
AT FATT AT GOE q1 FAT FED
BiMT~—a (& WET Jvger W11 T za 1
% faws & fov & wEahy sagww
AW WY ST G &1 A me
fo ogiv #ar faar ar 7 3% qE@~
AAXHTH FT@AW AT A HIT ZTET
FT THAT & Wvaw B AW Iowh i AT
v 3 afq@ & wm, 7 wa g
A1 39F G q {FEl T 9T T2
§ 4 wha Fal gu I§ w9 w0
W 7 WX AR WH F =6 wile-
afgat % wdiw via § afs 2% faw=
9ET & &%, 94 Tg E § -
EZHGA TV G 3w TOAT F WE] F,
o gn zfvdr & faq www due
L T A wgr & F T weiew
&1 g FAT wTAT AT &El 9T
&1 w5ar ¢ afz ox faq 32 vfeds
AT H ARAT FAET TEAT F1 W0
S ATRAT FATA AT GEAT T®WET 7

uE § OF A & 40 q HIW
FgA1 ART—IT(EE wrwws | WA
Tt % gug q AET AAWA ZH7 91
EL I T U
Tw w A § AiWa F4 97,
fag arqdt smar F feqid fqan 2
qRaT qEf vt @ oA wifgr =
FA F AT "W g I8 faueT ane
7 il 37 & o Awa =F
T % OF oAt dw ® fAF
GG El qFAT E )

g



189 The Special Bearer  [25 MAR.

ot fg == wt: @ A1 ZEw
% fa gt war &4

stgat afawr fag : g zidv
7 2, 72 98 e § 33w ¥
AN WA wE wEd £ | Syswnfd
TETRd, I AWK a1a Wi o FE AW
T W@, Wawa W, THEO A AT,
Wit AW A4 9gq FE, W AW
TG F T 99 W R AT IR
g, fagwt & ot 9% [ITHTAA 7,
AT 27 9T & A@——FA A7 e
AEC 97 T & FAW GCEG V@ FT
Fail-—F gwar @t F mw Tur A
AT & | & ATH 54 & ga<E
5 %A ITEwSfa wgEa, 6 |l s
NAFT WA F VAN F OIE F AA
AT AYT WA F Iq 497 T WL
T wgal ¢ of& sar 4y % aF7E
¥ qIEZT ® A1 OTA0 ArET F, 4@ AEY

3 9

oSt g9qaafa ;o oy &, " 9
TATH L |

atwat afaar T37 . sranfs
AZRA, WIS 5 ZAT q70AT Zfwar-
a1 fasrearer & fa% 99 9% 7 w07,
W TG FAT FEAXT FV, FH OOF 747
fasoam T 1 717 o7 7w 5 a8
qIH TIAX TOATAT FT @A FTd
I8 AW ¥ §gr wifaw Afa #1 i
N AFT 2 WITSH W § o1 W7 uA
971 FraT ¥ 92 faw v ¥ F, faw
T FT I, THET EA AW T WG
T4 ¥, 917 fFare w0 w3z
R, WIAT TEEST &0 we A9 4,
q9AT 9T FUEA F o9 3F 7
78 9F17 | I9G0T FT  GEA 4
IgqATTiE qETEE, TR A9y a7 Wi

s

i

Y &1 T WAET % w4 zq
fagas #1 awdx Fodt 3

1981]

& Exemptions) 190
Bonds (ImmunitiesBill. 1981

MR. DEPUTY CHAIRMAN: Mr. Chakraborty,
please finish in five minutes

SHRI AMARPROSAD CHAKRABORTY
(West Bengal): 1 will try.

Mr. Deputy Chairman, I rise with a serious

prutest to the introduction of this Bill. 1

condemn this Bill in the strongest terms possible.

This is like asking a dacoit to replenish the house

with the jewelleries and other articles taken or

looted by him on the previous night and to

legalise that illegal wet. It is unheard of not

only in the history of our country but also in-

other capitalist  countries. Nobody will ask
the dacoits who have looted and exploited the

poorer sections of our country to give those

looted articles with prizes in the form of prized
bonds. It i; unheard of. And what is the
argument advanced by them? It is on two counts.
One is for effective economic planning and. two,
for social planning. In support of that what do
tlney say? They say: We shall be getting Rs.
1,000 crores. But it is an admitted fact based on
the views of the press and different economists
that the parallel economy run by the black-
marketeers, racketeers and dacoits is to the tune
of Rs.25,000 to i Rs.30.000 crores.  So. Sir, it is
fantastic.. It is fantastic that out of this amount of
a thousand crores of rupees which they will be
having through this scheme in two years they say
that there will be effective economic and social
planning. Then, Sir, the defination of black
money has not been given anywhere in the Bill.
But it is presumed or accepted, because of the
various judgments and court pronouncements,
that black money is the money earned in
surreptitious ways and that black money is the
money tfhat comes from evading taxes and so on.
Those who earn black money are called the
black-marketeers. Sir, with all humility, I would
only like to remind you of what Pandit Nehru
said. He said that these blackmarketeers should
be hanged from the nearest lamppost. I think
our memory is very short. Otherwise, Sir, we
would not have forgotten



191 The Special Bearer
Bonds (Immunities

[Shri Amarprosad Chakraborty] what he said.
We have forgotten what he said and we have
forgotten how, in the strongest terms possible,
he condemned the blackmarketeers and that h,
had said that they should be hanged from the
nearest lamppost. Be that as it may, it has
never happened. On the contrary, our
experience is that these blackmarketeers and
the black-money-holders  have  amassed
wealth by lotting the national property, by
exploiting the poorer people of this country.
Sir, some industrial houses —I do not want
to mention their names because it is
common knowledge"—started business with
'."a few hundred crores of rupees and their
-assets today are worth more than a thousand
crores of rupees. Some business houses
started business with twenty crores or so and
today, Sir. their assets are equivalent to
a thousand crores or  so. They have
earned like this and there are only 22 or 25
families. It is ,not unknown to us and it is not
unknown to the Government. But have they
taken any effective steps by way of legal
action? On the contrary, Sir, they are
giving prizes to those people who were
condemned toy the  Congress people earlier
and about whom it was said that they
should be hanged. But they are giving
them prizes todayt In 1990-91, if they
take the Bearer Bonds today, they will get
twelve thousand rupees. We are giving them
this prize. Excuse me. Sir, if I use the
strongest terms because of my emotion on this
issue. Excuse me if I use the strongest term,
Sir. Posterity will not pardon us for this .sin and
posterity will not tolerate us for passing such a
legislation in this country whose great leader
used to talk of change of heart among the
people. But these ruffians, these looters,
these dacoits, these goondas, have exploited
the society and they have earned black
money.

Sir. you know, there is tile Prevention of
Corruption Act and there is the Essential
Commodities Act. There are enough
provisions in these Acts
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to punish these people. The Indiar Panel
Code is there and the Code o: Criminal
Procedure is there and thej tell you how to
proceed against tSiest people and how to
punish these peo pie. But, Sir, what are we
dodnf now? It is amazing—Excuse me, Sir
for saying this—that you are giving them
exemptions.  (Time  bell rings). All
exemptions you are giving, exemption from
the provisions of Chapter 9 and Chapter 17 .

MR. DEPUTY CHAIRMAN: Please do
not go ink) all these details. They have been
mentioned already.

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, I am only making it specific.
You are giving them all these exemptions so
that they are not punished and they evade the
taxes and they can get way with all that.

Then, my second point is this: They say that
inflation will be curbed. How? Sir, it is simple
logic and that point demolishes their whole
argument about curbing inflation. Sir,
nowhere is it stated in the Bill that it is not
transferable. Nowhere J So, it means that it is
transferable. Suppose somebody takes the
Special Bond of ten thousand Rupees today
and he transfers it in the name of somebody
else and he deposits it in the bank. You can
ask any chartered accountant about this. This
Bond will be given to the bank and these
dacoits and looters and the racketeers and the
blackmarketeers will take loans from the
banks against these Bonds and they will earn
more black money in this way. So, what will
happen? This will generate more black money
and this will lead to more inflation. And-
because of this inflation, what will happen?
The poor people will become poorer and these
blackmarketeers and the people who are
exploiting this country, to whom you are
giving the prize today, will become richer. So
this is an irony. This is what t(he previous
Government fallowed, what Panditji followed
and what Bapuji condemned. Now this
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really . . . (Time bell rings) They are giving
exemption under sections 3 and 4. Mr.
Bhandare has said—he is a lawyer—that
these Dhings will curb inflation. (Time bell
rings) I say, it will add to the inflation. The
entire economy will be paralysed. So, Sir, |
demand that this Bill may be withdrawn. At
least they can accept the report of the
Wanchoo Committee. 1 protest against this
Bill . . . (Time bell rings) The Wanchoo
Committee .

MR. DEPUTY CHAIRMAN: That
question has been thrashed out by other hQn.
Members.

SHRI AMARPROSAD  CHAKRA-
BORTY: When other speakers are taking
more time, you are allowing them. But I think
it is better to keep quiet and .

MR. DEPUTY CHAIRMAN: You have
said sufficient.

SHRI AMARPROSAD CHAKRA-
BORTY: Again, on behalf of my party, |
condemn this Bill and I would ask them to
withdraw the Bill. The posterity will
condemn them and they will not forgive them
... (Time bell rings).

MR. DEPUTY CHAIRMAN: Thank you.
Mr. Nanda.

SHRI NARASINGHA PRASAD NANDA:
Sir, man does not live by bread alone; h, lives
for some values and cannot justify ignoble
and questionable means. The earlier experi-
ments of dealing with the menace of black
money met with very little or limited success.
The amount of black mon.3y operating
outside th, banking system has not been
assessed. Some say, it is Rs. 10,000 crores.
Some say it is Rs. 20,000 crores. Some say, it
is Rs. 36,000 crores. Som, say, it runs into
astronomical figures. The fact is that the
extent of black money running a parallel
economy in this country has not been
quantified and assessed. Nobody knows its
magnitude and its dimensic-ns.
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The Bill seeks only to serve a limited purpose
of converting a thousand crores into white
money. Th, Finance Minister has not said that
as a result of launching the schem, he would
be able to mop up the entire black money in
operation in the country. Hig limited objective
is to mop up a thousand crores of rupees from
this and convert them into white money. That
being the limited objective of the Bill, Sir, we
have to consider whether the main objects and
reasons for which the Bill has been brought
would b, achieved. That is the basic and
fundamental question. If that can be achieved,
well, one would welcome the Bill. If that
cannot be achieved, it would be very difficult
to Support a Bill off this kind which, on his
own admission, is an immoral Bill. The
Finance Minister never supports th, Bill on
grounds of morality. He has 7 pM. he has
adopted are worthy nevter said that .the means
means. He says that there is a necessity of
bringing back the money which is operating
the parallel edonomy and whieSi is posing , a
serious threat to the economy of this country.
He wantj t, bring it back and to give it som,
form of economic discipline. You will kindly
consider that the idea is to reduce the liquidity
of money. I have grave doubts whether the
liquidity would be reduced or this scheme
itself will generate more and more black
money. For example, 'A' purchases a Bearer
Bond in 1981. All the immunities and ex-
emptions are available to him. At .the stage of
maturity, i.e. in 1991, he gets 12,000 rupees.
The value of the Bearer Bond .increases
because it is free from income-tax, gift tax,
wealth tax and other taxes which we generally
imposed. Supposing 'A' is in possession of a
Bearer Bond. iHe sells this Bearer Bond during
the 9th year to 'B'. Now, this Bearer Bond is a
legal tender in the hands of 'A'. It is white
money in the hands of 'B'. Now, 'A' receives
money from 'B' by selling the Bearer Bond. In
this .way, 'B' is also ablei to convert isome of
his black money. Obviously the money which
'A' gets: will not be entered into books
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of account. It will again go back to the
category of black money. Kindly think of a
situation. I am not criticising this Bill for the
sake of criticism. The Finance Mnister hopes
to seduce a class of people by offering
irnmunities and exemptions (so that they may
convert their black money into white money.
As it is, there is no encouraging report and it
is not known whether he will succeed in
getting or achieving, the target of 1,000
crores. I doubt if he will be able to put this
much of amount into the banking system. The
second object which he seeks to achieve by
this scheme is the control of prices. I have
grave doubts because the Bearer Bonds are
legal tender and the Bill itself has not
restricted their circulation in the market. The
Bearer Bond itself will carry additional value
because of exemptions which I have already
mentioned because it enjoys certain
immunities. It will circulate in the market.
Therefore, while it will not help in reducing
the liquidity, it will also not help in
controlling the prices and in canalising this
money into productive channels. I have grave
doubt whether this money can oe canalised
into productive channels. If I had the time, 1
would have told how there are many people
who will operate even this scheme to their
advantage by generating more and more black
money. Therefore, I submit that this being the
position, the ends do not justify the means. It
is an immoral Bill on this own admission and
this Bill will not achieve the objective on his
own admission. In the Lok Sabha, he has
expressed doubts about it and said that he has
got some other alternatives if this scheme
does not succeed. Therefore, he has
apprehensions about this Bill. He says that it
is better to have loved and lost than never to
have loved at all, quoting Tennyson. But

that means he has apprehensions in his mind.
Sir, I very respectfully submit that his
reliance on this amnesty given in other
countries in
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support of his contention, that since other
countries have done it, we could also do it, is
not correct. What are those countries? What
kind of a system those countries follow? Sir,
in those countries, th, system itself
encourages  profiteering. The dominant
motivation of all the economic activities in
that system i, profit-making. is Mr.
Venkataraman prepared to say that is the
intention here, the dominant intention here i,
our country which is a developing country
and a country which wants to strike a new
horizon in human civilization? Can he lay his
hands on his chest and say that this system is
meant only for profit-making and it has got no
values and it does not intend to establish a
higher form of society? Therefore, Sir, from
any angle of the matter, it is not possible to
support the Finance Minister's .contention.
(Time bell rings).

Sir, I will conclude with one more point.
Sir, 1 have been listening to the Finance
Minister all the time. He says, "Look to our
election manifesto. This is the election
manifesto. People have given us the mandate,
and [ am trying to implement all that we com-
mitted to the people of this country in our
election manifesto." But, Sir, did he commit
in his election manifesto that he will give this
protection to the profiteers, to the hoarders, to
the blackmarketeers, to those who have
caused so much threat to the economy of the
country? From where did he derive this
authority? It is obvious, Sir, that we are
sliding back to a system of economy where
the dominant rule will be played by these
people. We are sliding back to a system
which operates in the western part of the
globe. You think of the values w, cherish, the
kind of society we wanted to establish, a
society free from exploitation, a society
which removes poverty, a society which has
no problem of unemployment. But, Mr.
Venkataraman probably believes in a free
society. He probably believes in a society
where the domi-
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nant motivation of the economic activity is
just profit-making and, therefore, he wants to
give all kinds of protection to the profiteers,
black-markteers and hoarders. In such a
situation, Sir, it is extremely difficult to
support the Bill brought before uls by Mr?.
Venkaiaraman Thank you, Sir.

SHRI GULAM MOHI-UD-DIN SHAWL;
Mr. Deputy Chairman, Sir, of course, it is not
worthy to see that, after all, we are given a
chance to speak because I thought that other-
wise it is the numerical strength which counts.
(Interruptions) Sir, my first submission is that
1 am constrained not to support the Bill as it
is, constrained in the sense that we have seen
our friends in the ruling party too expressing
their misgivings, apprehensions and even
doubts about the purpose, the motive, the aim
and the objective of this Bill. My first
submission in this behalf is, what was the
impending necessity to issue an Ordinance
just one month before the Parliament was
scheduled to meet? Of course, they can say,
we know better. But, here, when we see that a
blackmarketeer, or a tax evader or a profiteer
or hoarder and all these rogues and vagabonds
and criminals are to be compensated, given a
shield, rewarded, I ask why such an Ordinance
was issued when just after one month
Parliament was to meet? Our first objection as
Members of Parliament is that we should not
condone in any way a fault, when Parliament
itself is by passed. Of course, they can issue
an Ordinance when it concerns the national
security or some such other impending
necessity arises and the Government feels that
as Parliament is not in session, therefore there
is need for the issuance of an Ordinance. But
when the circumstances were such that these
criminals were there and when we see—I am
not suspecting the bona fides of the hon.
Minister—that during this inter-session an
Ordinance is issued whose purpose is not as
yet clear wen to
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the ruling party, and they express doubts in
the House, we feel that there is something
fishy about it.

Mr. Deputy Chairman, Sir, this is th, land
of Mahatma Gandhi, whom we recollect and
they conveniently forget. Of course, it was
rightly said by Einstein that after  some
time— while paying tribute to Gandhiji on
his martyrdom—people will be
thinking whether there lived at  all such a
person in flesh and blood. It is 1981 ,nd we
have already forgotten Gandhiji not his name,
because we name him daily, but as far as
his spirit and soul are concerned. Had he
been buried, he would have been turning in
his grave when he would have seen such a
black law  being presented before  this
Parliament, whose objective was to give
shield, to give respect to dry clean the block
money of these blacker bonds. What is the
purpose behind it? They say, the economy
will get better, or that the parallel economy
will be finished We as lawyers see that there
are so many laws, punitive laws on hoard-
ing and profiteers, and, of course the Indian
Penal Code is there. But we never see a
dacoit being given pardon and requested, and
there is supplication with folded hands, please
return to us the looted property and we
shall compensate  you. But here we see
such a thing is being done.

We stand for higher values. It is not the
end which justifies the means. Of course, for
these black-marketeers and others who are in
that gang, it is the end which justifies the
means because they stay in posh hotels or
they have got enough and to spare. We read
daily in newspapers that there are foreign
exchange racketeers who earn crores and
crores of rupees. There are smugglers but the
law is there. When we say that we are unable
to cope with the present situation when you
say that we have failed to understand how to
catch hold of these people, please understand
that as far as the persons who know such laws
or have such money are concerned, they can
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purchase the conscience of some. With
due deference, they can. Of course,
they can purchase. They know for
certain that such and such a person
is doing this bad business. Instead of
trying to haul them wup, they say that
they are unable to haul up such per
sons. It is like the police saying that
they are unable to find out the cul
prits even though ther, is a FIR
lodged with the police station. We
are in search of him. But we cannot
find him. What is the business of the
Police? What is the business of the
Income-tax department and the other
departments? They know for certain
the persons who have black money.
But they say they are unable to catch
hold of them. The law's machinery
is there. Sir, I would submit, in this
behalf, that as far as this law is
concerned, many  expert committees
have submitted reports with regard
to  voluntary  disclosures. There are
the recommendations of the Wanchoo
Committee. According to  the
Wanchoo Committee, the bearer bonds
scheme was a poor substitute for disclosure
even as it could cover only black money
which had not been invested and which is
lying in cash. Why should we  forget these
things? When we know for certain that these
reports are against such schemes, even then,
we are presenting such a scheme before
Parliament and  before the country. We
are happy to know it, when the hon.
Finance Minister say, that h, is an
economist. W, are happy and it is
praiseworthy no doubt.  But I would like him
to rub his shoulders among the masses and see
th, reaction. The poor person says that had he
committed such offences, this time, he
would have been rewarded. The whole
country, this time, is thinking like this. When
I s,ee some friends on this side, in the
ruling party, saying that along with this,
some other things should be done, hundred
rupee  notes should be demonetised and so
on, it is crystal clear that they too do not
support it wholeheartedly and conscientiously.
They
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know the qualm of conscience is there and
that they have to respond to it. After all, they
too are living in this land of Mahatma
Gandhi, where, we stand for higher values,
for human values, for ethics and morality, and
not for these crimes and we are not to shield
them. I think, the Government itself ought to
have decided that since the Ordinance is
there, this Bill m;
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be referred to a Select Committee. They
themselves ought to have referred this Bill to
a Select Committee, so that, we have some
cooler atmosphere and better time to think
over it and find out ways and means to cope
with such a situation, instead of blackening

our deeds or our faces by presenting such a
scheme. Thank you.

MR. DEPUTY CHAIRMAN: Reply by
the Mover of the Resolution, Shri
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Now the debate is over. The hon. Minister will
reply to the debate tomorrow at 11 A.M.
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The House then adjourned at twenty-six minutes
pa»i seven of the clock till elven of the clock on
Thursday, the 26th March, 1981.
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